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| ) 2-7-96 , Learned counsel Mr.R.Dutta
This ap "h»ah’f:\ ‘i ;m ; ' for the applicant is present.

At an wWinh ! ! I. -

5- ; 1@‘ vy 50)- . : hearned Raflway counsel Mr.J.L.
AP S IS " ?

deposited vide 2 l‘ﬂ; 99 qsarkar for the respondents.
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e Issue notice on the respondents
Dd. ¢d 6 ,

W@ .as to why this application should
/’ [¢ / muﬂ%‘ x'not be admitted and reliefs sought
Qy ‘ ' for should not be allowed.

' Returnable mm within 1-8-96.

; ; List on 1-8-96 for show cause
:and consideration of admission.
i Steps within to-days ki Respom=
; dent No.l & 2 may be served by
; the speed post at the cost of the
applicant as requested,
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/74,5»2»/59% ;o | Member
. 1-8-96 Learned counsel Mr.R.Dutta
| ; i for the applicant. Learned counsel
@ﬂ/ - ‘ ‘Mr.Je.L.Sarkar for the respondents.
- /5' ;z 56 ? tShow cause has not been submitted.

'Application is admitted, Written
¢ statement within 6 weeks.

: List for written statement
‘and further order on 12=9=96,

" In the circumstances of
the case the matter requires

/6/5"/ bm Comse VQ‘O ‘V‘*t - | expeditious disposal as submitted
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1-8«96 by both sides. Further pendency of

this application shall not be a bar
Bl S0 O o for the respondents to dispose of
v :‘fie}é v ‘ disciplinary proceedings.
et N S - ‘
, /ﬂ” 1t Lo é?,./
= D o Member
0{%[‘1 . © 17.9.96 Learned counsel Mr R. Dutta for
the applicant. Learned counsel Mr J.L. Sarkar
for the respondents. Mr Dutta submits that
he méy be allowed to withdraw this application
as he has obtained the relief. He is allowed
. . . ‘ .~ - .~ _ to withdraw the application.
. ' - T The application is disposed of on
. {LQ.— LMMXJ-\( o S withdrawal.

| 1%)6_“‘“3 . ‘ ' Copy of the order may be furnished

to the counsel for the parties.
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of 1996,

Shri Madhab Ch, Talukder ¢ Applicant,
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The Union of India & Others : Respondents,
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documents relied Nos. No.
upon,

1. Application 1 to 7 {iﬂ

2. Memor andum of charges 08 103% A/1.
dated 27.03.90

3. | Inquiry Report 36 to 49 a/2,

4. Applicant's remark on 50 /3.

: Induiry Report.

5. Model Time Schedule st Ao S A/4,

tialina~s, Nrrk a2l 73101y,
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH : GUWAHATI

An application under Section 19 of the Administrative
Tribunal Act, 1996,

//L' of 1996,

0., A, NO,.

1. Shri Madhab Ch. Talukder, Son of
L.ate B.C. Talukder, Resident of
Uzan Bazar, Guwahati,

AR Applicant.

- Versus =

1. Union of India represented by the
Secretary, Railway Board, Rail

Bhawan, New Delhi.

2. The Chairman, Union Public Service
Commission, Dholpur House, Sahajahan

Road, New Delhi - 110011.

3. The Chief Commercial Manager,
N, F. Railway, Maligaon,

Guwahatl -~ 781011.

«s s+ Respondents,

l. Particular of grievance for which the gpplication
is made -

The delay in finalisation of the disciplinary

proceeding initiated on 27.03.90.
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2. Jurisdiction of Tribunal 1=
[ ]

The applicant declares that the subject |
matter of the application is within the jurisdiction of

this Hon'ble Tribunal.

3, Limitation -

The applicant further declares that the
application is within the limitation period as it is a

continuing wrong.

4, TFacts of the Case 2

4,1, That, the goplicant is a citizen of India
and is therefore entitled to rights and privileges guar-
antedd under the Constitution of India.

f

4.2, That, the gpplicant was originally appoint

as Commercial Aprentice a group 'C' post, in the N,F,Rail-
way in thé year 1961 and by dint of his sincere-service

was promoted to the post of Asstt ,Commercial Superintendent
on 20.06.83 and was posted at New Guwahati,N.F. Railway.

The post of Asstt.Commercial Superintendent since 1992 has
been redesignated as Asstt.Commercial Manaéer. The applicant
was subsequently transferred from New Guwahati to Maligaon
Head QQarter and was posted as Asstt.Commercial Off icer/
Rates, Head Quarter from which post he retired on super-

nuation with effect from 30th April 1994,

4.3. That, vide No. E/74/GAZ/250/Con, dt,27.03.90

a memoréndum of charges containing 12 Articles of charges

Cont ®» e 30
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were drawn against the gpplicant by the Chief Commercial
Superintendent, N.F, Railway, Maligaon (a post since re-
designated as Chief Commercial Manager ). For various
alleged omission and commission in the matter of assess-
ment delivery and auction by the applicant while work-

ing at New Guwahati,

A copy of the said memorandum of charges

is annexed herewith as ANNEXURE - A/1,

4.4, That, the gpplicant submitted his reply
on 22,06.90, Thereafter, the Chief Commercial Manager,
N.,F., Railway, Maligaon appointed Shri V. Kumar, Chief
Bridge Engineer, N.,F, Railway, Maligaon as Enquiry

Officer vide letter No. E/74/GAZ/250/Con. dtd. 16.08,90,

4,5. That, although a preliminaxy enguiry is
to be held under Rule .9 Sub-Rule 11 of the (Railway
Servant Disciplinary and Appeal) Rule 1968 immediately
following the appointment of the Enquiry Officer, the
preliminary enquiry took place only on 07.04.93. The
regular enquiry started only on 16.07.93 and completed

on 04.1O093a

4,6, - That, vide letter No, E/74/GAZ/250/Con.
dtd, 06.04.94 the applicant was furnished with a copy of
the enduiry report in which the Article of charges No, 6,
7, 8, 10, 11 & 12 were held to be not proved and Article
No, 1, 2, 3, 4, 5 & 9 held to be partially proved (for

technical violation of some Circular) but without any

Cont seee 4.
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undue losé to the Railway Administr ation,

A copy of the said Emquiry Report is

annexed herewith as ANNEXURE - A/2,

4.7, That, the applicant submitted ¥ his re-
presentation on the enjquiry report to Chief Commercial

Manager, N.F., Railway, Maligaon on 20.04.94,

A copy of the said representation is

annexed herewith as ANNEXURE - A/3,

4.8, ' That, no final decision on the disciplinary

proceedings under rule 10 of the Railway Servant (Discipl-
\

ineg=s and Appeal) Rule 1968 was taken by the disciplinary
authority (Respondent No,3) the Chief Commercial Manager,
N.F. Railway, Maligaon before 30.04.94!, the date of retire-
ment of the applicant on Supernuation although the period
between the date initiation of the disciplinary proceedings
and the date of retirement of the dpplicant was long 4

years,

4.9, That,‘even after the retirement of the app-~
licant another 26 months have passed, yet no £inal order
under Rule 10 of the Railway Servant (Disciplin&z; & and
“ppeal) Rule 1968 has been passed and communicateédn to

the gpplicant,

4,10. That, the gpplicant retired from ser vice
on 30.,04.94 anéd his gratuity, commutation money etc, have

not been paid as yet,
Cont ... 5,
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4,11, That, in the year 1971, the Railway Board

after taking into account the suggestions received from
var ious Railway Administrations formulated a model time
schedule for finalising the disciplinary proceeding lay-
ing down tﬁe time limits for the various stages of dis-
ciplinary proceedings and providing for finalising the
disciplinary proceedings within a period of 202 days,
The said model time schedule was circulated to the
_Géneral'Manager of all Indian Railway letter No‘RD&A@RG
6~17 dtd. 08.01,71. Subseguently, the model tigg—sched-
ule was revised to 150 days for finalisation of the dis-

ciplinary proceeding when the notice to chow Ex®=® cause

ayainst the proposed penalty was dispensed with.

A copy of the model time schedule for
finalising departmental proceedings is

annexed herewith as ANNEXURE - A/4.

5., Ground for relief P

5.1, That, the disciplinary authority shouikd
have taken a decision on the enduiry report, within 20
days of receipt of the remarks of the gpplicant on the
enquiry report, under Rule 10 of the Railway Servant
(Discipline & Appeal) Rules 1968 read with item 7 of the
model time schedule{Annexure -A/4) which he failed to

take,

A}

5.2. That, the disciplinaﬁy authority is not
taking any interest to finalise the disciplinary proceed-
ings and left it pending even after 6 years from the date
of issue of memor andum of charges on 27.,03.90,

Cont ..e. 6
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5.3.° That, due to non-finalisation of the
disciplinary proceedings the gxmgmky gratuity, regular
pension and commuation of pension of the application

has been withheld.

A\

5.4. That, the pendency of the disciplinary

‘proceeding is putting avoidable strain and tension on

the applicant‘

‘6. 'Details remedies exhusted t-

There is no statutory remedy available
to the agpplicant against non-finalisation of disciplinary
proceedings kyRxky by way of departmental appeal. How-
ever, applicant made personal representations to respond-
ent No-3 for early finalisation of the departmental

proceedings.

7. - The applicant further declares that he has
not previou51y filed any application, Writ Petition or
Suit in respect of the subject matter of the spplication in
any othei branch of the Tribunal or in any other Court nor
such applicétion, Wr it or Suit. is pending before any of

them,

8. Relieflsought for -

On the facts and circumstances submitted

above, the applicant humbly prays for :-

Cont seee 7



(a)Aadirection to the respondents for
finalisation of the disciplinary procee-
dings by issue of a final order on the
disciplinary proceeding within a period
of 20 days from the date of receipt of
the direction of the Hon'ble Tribunal
-failing which the diséiplinary proceed-

ings should stand guashed,

9., Interim Relief 2=

NILL

10. Particulars of Application fee :-

An Indian Postal Order No. 524483 in
2ak-Ye

favour of Registrar, Central Administra-

tive Tribunal,Guwahati for fs. Y0 [=

is enclosed,

*

VERIFICATION

/

I, Shri Madhab Ch, Talukder, Son of Late

B. €. Talukder, aged about 60 years, residing at Happy
Villa =, Uzan Bazar,Guwahati-3 do hereby verify the con-
tents of paras 4, 6, 7 and 10 of the application are true
to my knowledge and belief and rests are my submission to
the Hon'kle Tribunal and I have not supressed any material

fact pertaining to the matter of the application,

Walhods hoanre (Auada,

Signature of the Applicant,
Dated :09 .06.96.

Place : Guwahati.
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No, B/74/GAZ‘/25Q/COD. Dated /6/7 “}'90’
_J{_QJQ_O_RJALU~%~QJ@;

" against Shri uM.C. Talukdar, ACO/Rates/mQ e
— .. under Rule 9 0f the Railway Servants (Dig=
cipline amg 4ppeal) Rules, 1968, The substance of the -
inputations op nisconduct or misbehavicur in TeEpect of

which ethe inquiry is Preposed to be helg is, set cut inthe

nclosed ctatetient or articles of charpes (Annexure-1 )

A'statenent of ioputations of niscenduct or “ishehavicyr

in ‘suppert Of "each artioles 0f charges is encloseq .
Annexure-II);'A 1list o7 Grcunents by which, amd a 11st

Of witnesgeg by wher, the articles cy chiarge ave propeged.

t0 be sustained are also enclesed, (Annexure-I17 2 Iv).

2 Shri Talukdgar . 18 hereby inforned that
"1f he so desires, he oan inspect ang talte extracts frm
the/dncumentﬁ Rlentioned in the enclosed 1ist of deeunt eitg
\antiexure=II1) a¢ aly e 'Guring office hrurs within ten
dayc of Feceipt op this Henor angyn, For thie purpese he
should centact, . cvo/MLG , N.F.Railway, Maligacn inniediately
R receipt ne thieMencrandw, |

. 3. . -Shri Talukdar : ig furither inforpeq that
he nay, i?"he gn decires, take ike aceistance 0f any other
Rai Ivay Servant (who Batisfies .the requirenents ‘of Rule 9
(13) o7 the Railway Serven s (Discipline & :preal) Ruler,
1968) - for iucpectiug the docunents 2nd assicting hin 10
Presenting hic cage before the Inguiring Autherity in the
Svert cf an orgal irquiry being held, Fer this urpnse, he -
8hruld nenipate ole or nore pergope in order op prefererce,
~ Before ROCinating 4he Ac6isting Raflway Servarnt(o),
' Shri Talukdar cheuld obtain an uncertaking froo S’

> heninee (s} that he (they) 15(are) willing ¢~ asstet ./ E

Bheuld. also crntain the particulers of other Cases if ampy/
in which thb RMifee (8) hag already tindertaken to aseiop
ané- the Utcdexrtaking shoylg be furnished te the uncdersi
a}ongpwith the 2Nination, ' ) ' '

4. ~ sbird Talukdar .. 18 hereby ¢irected %
Bubizit to The unj%§signed a written Statenent of his defence
Vi thin ten . days of receipt of thig Memorandum, 1f he docg
Lot desire gn inspect any dreunents for the prepcraticn =4

- his defenec 3 within “tep daye after ¢CMipleticn of

. inapec;ifh Cf dgneynen ts 1f he desires tc irspeot Gfcunento,
.‘&nq;also - ' - : ' '

. - -~
" / . - . . . . .

.
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bin during the diGeiplinary proceediggs. The undertaling '/
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(a) tc state whether no wishes tc be heard \
in person; and :

(b) to 2urnich the napes okl odGrepses of
the witnesses, if any, Wi he wished .
. to0 call i support of his defence.

5 Shri  Talukdar ' is inferrned that

o inguiry will be hreld only in respect of these articles
of chorge oo eare not adnitted. He elrmld, therefere,
specifically adnit or deny each. article of cherge.

6 Shri Talukdal X ~ ip fwuriher inZormed

that if he doec not cubuit his written gtatenent of

defence within the pericd specified in para 4 of does not
appear jn person vefore the Injuiring Lutherity er cther- N
wise failo or refuseg to cmply with the provigions cf
Rule 'O 0f the Railway Servants (Discipline & 4ppe.nl)
Rulec,. 1968, or the,oraers/directions iosued in pursuance of
the said rule, the Inguiring Authrrity D&y hr1ld the .
Inquiry ex-parte. ' : o

' \
T The atienti~n of Shri Talukdar ic '
" ipvited to Dule 20 of the REsiway Services(Ccnduet) Ruleg,
1936, under which ne Dailway Servent ghall bring or atienpt
to bring any prlitical o sther. influence to beal upen

any superior authorily ie #surther hio interests in respect . i
cf natters pertaining to his gervice under the Govermnent, L4
1% eny representatinn ic received on his behalfl fxon R
anotiher person in respect of any matter cealt within thosge o
proceedings, it will be presuned that Shri Talukdar Q;-
is aware of such a representatisn and that 1t h&s heeh naco u
at his instance and actirn will he taken sgainsy hin for N
viclation of fule 20 of the Railway Services{Crnduct) LYo
Rule s, 1966, ]
)
&, .. The recoipt of thie Menorandun nay be ecknoviledgede h
U , ) . . [
S
. @ AN ST
(P.V. VAITHEESWARAN)
. 'CHIEP-COMMERCIAL. SUFDT, |
Bnclo:~ Annexures~I,II, " i
111 & 1V,
" i’
" /
To . ik *
Snri M.C. Talukdar, e

©

ACD/Rates/BEQ,

{(Through CCS/MLG., ..
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aranvanant of hArtilclos of Cliaryges framad
aguinet Nrd Madhwnd Lbrndra ralukdar,the then
ACS/New wuulatisnov 4 /ante g, lisad Quarters,l.
Fo pilwa 7,k izavk o

* o

Article -

That Gwi Mxdlad Chandre Talukder '

a B m= o o |
B UO) mine piro - 2 ' ”/)"“'y’ /‘Hi Corn VO
N

© e s 1 e ————— et S

S~

whils fuuctioning as ACH/HGC at New Gaubati
fron ife=GeBd to 17+9-87 had in consideration
of hia ovm and in coliuaion with the consignes
of Consignmant booked under Invoice/ReReNoo?/
461930 At. 17/18+9-86 Ex. K12 to NGC issued a
fictitious A.D.Report oun 17-11=36 with back
date 15-11=86,without physichl verification
and actual asseasnant of drreges, if any,in
 the said consignment In violetion of C.Ce0'n
&}' Circulnr letter Noc.C/65/0/3V/1D dt. 29-6-84 .
- judicating imaginery parcentages of damagssg
? on 133 bags uf rice wnich were uniocaded,deli~
: verad and reumoved fron WCCHG ) Goods shed
promisss on 15=11=86 wiwn $ri Talukdar was,
availing two days' sarctioned casual leave
on 15th and 16th Hovembar/83,out of his Head
Quarters at that tioe. Lo

‘Article - 2

|

e e i e -

et lid ori H.C.’x‘alukdar,\mileL ‘
working in thy aforseaid post during the afore=
gail period,had lu consl wration of his owh and
in collusion wath thia consignees of 21 consigne=
menta, Mtailed 1 Anuexure'A',issusd fictitious
A+ Dsports witiout phiysica ) verification of the
consimwments and actunl assessaent of damsge/

D def:@olnncies,ir any,tnerson in violation of
\UL CCO/N F.Rly/ttaligaon’s circular letter lio. /6%

o 0/30/4iD dt. 29604 iudiciting imeglnery percens
R tsge of r:&mgum’dat‘iciencies since .tie consglgne
(%Q / ments wara unlosded,daliverod and removed from .

NGO(HG Jovods 8hsd during the peried of houss

when sri Talukdar wes sctively sugrged in:

per forming dutiss at vutsatation vipgs ICIVAMI and there- .
by caused loss to the Rp.ilway LAdninistratione. G

e o — —— g e T ST T T
.

%

Apticle e 3

- l

Tiat sid Sri M.C.Talukdar,while working
in tho aforesaid post quring the aforesaid perlod -
had in consideration of hiis own,in colluslon with
the- consignea of the congignuent booked under Invoice/
o Re 0. 207/67653 dt. 12-7-86 BxeCuUPeiuC; 1ssusd a
fictitious A.De.Report vn i=0=06 without phvsical

':D ver ification and actunl assossnelit of mnages,if.
o« (,\/ any,on the 19 Bags Masur mi of avoroanain consignment
e in. viols tion of CCU/H.P.Nly/Malijmon’sa Clrcular liatter
BN\ &g — HO.C/GVO/ 3/ 10 dt. es-Bhindicatiiyg 1meginery 278 4
\N danages,svon though the soneignment was removed from
. NG GO oond un J7=7-86,utwn Grl Talukdar was actively
engryged dn outastut ion duty at ICD/AMJ and theraby
b caucad loss to ths Wwilvay A(‘minlstration;o s,
o ' ) i e *
,{s‘- D}:Ht:;-*‘;m*u.?man‘ . ) i
R L ' r ' !
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Article ~ 1§ ‘ \v

what suid Sed iL.CJlulukiir,wnite working in
the aforesaid post during tha afores'id perilod,had in
cousldsra tion Jf his own,diud in collusion with the consigness
of Cousignmantsg bhuoknd under Inv/Re.lelos -}/1876?0 dt. 21-7=U6
Bxelitpur to NK and 85,87/067403,067804 At 29=3=87 ix,
CPC to NUC 1g9umd floetiiious A.D.daports witiout proper
varification/assesgient of duragas of all the alleged wMawaged
baygs ,in vivlation of CCU/N.¥. Rly's Circular lotter lo.
o) C/0&0/3V LD 1ts 29-6-8+ indleuting inagiuery p&zrcentags
N7/ of damases against certain numbers of alleged dameged bags
/ which the partiss lad removad duwring the Process of unloading
from wasons and thereby cuused loass to the Radlway Administration.

i

Article ~ 5

fhat said Sri l.C.Yalukder,wiifle wérking in the
aforesaid post during tho aforesnid pariocd had in consideration
of his own issuod assessment delivery reports in most perfunce
tory manner aguinst 7 consignments,detailad in Annexure ‘B,
witiout cbsarving the proper procedue of assescrent delivery
B lald down in the Manual of Station Accounts,liCH _Vol~1I and

: / CCU/N.FeRailvay,Maligasonts Circular Letter io, _g_@igiisgz,m
: dt . _29-6-84 and tharaby caused luns to ths raliway Admluistration.

Article - 3

dhet snld Sri H.C.lalukdar,while working in the
aforesaid poat during the 2forementionsed period shad Alsposed
of 17 consigmeuts datailad in Arumira'C? ;through Public
huction Zalos af a vary low prics in consideration of his own
delibarately i x.lné tho recerve prics 0f the consipnments
at the leval of 174 to 45¢ hlow that should have bren the
reserve price,in contravantion of i llway Baard's instructions

under their latcer swo. 77-1C 1II1/53 A4 7=1-83 circulatsd
through CCO/N. P Rlyts IctEer Ng%@m 76770/ 93/ IV Rscon~-3) Pt 11 .
dte 28~29/_3,/83,cuusiu@; losg tw tiwv Railwayr Aduinistration,

Article - &

»

That sald Sri M.C.Talulzdar,while working in the
aforesaid pust during the afore neutioned period had in
consideration of his own,matearinlly altered ths silze of tha
consignnent of wheat which wasg underlouded at Godown No.1l
0f NGC Goods-shed on 9-12-86 “ron Wagon Nol.NFC 14328,8x.Hojal
to KGC , by addinmg the words * Avproxmate weight 80 qQuintalsg®
on 19-12-86 1.0, the date of cuetion sule of cons igument,
without putting any dated signature,in the Tally Book in
continuation of undeading remsrke rocorded by Srdi Bhsgaban
Kumar,CC/NGU on 9-12-86,to forestall any doubt as to tim
welght of the consignment shown in the auction sale documonts.

Article -~ 8

—
. /(\)—} That said Sri M.CJtalukdsr,while vorking in the
PN aforesaid post durlrg the aforssaid pwriod,md in cousideration %
xf” o401 his own,and An conulvance witn §/Sri P.B.Choudhury,CG8/II/NGC,
‘), A ‘\gi?«r-d D.K.Bosge,the then WIA /.4GC arrangad to record a reducad
' S e T e ot of 30 Gdntals in tue auction records on 20-11-86, the
b date of auction,without wctwl welgimant of the consienmant
W 4 of the Gt tags rica,ugainst curllier rocordud vielphut of 47 gquintals
that recordod on L6~10-86 iou. vn Lile date of the unloadiug of
the said lote by Sri P.B.Choudbury,Cus/II/NuC and thereby caused
loss to the Hadlwiy n.d.xinistzgtiom o)
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Article - 9 . ¢

That said Sri M.C.lalukdar while working in the hforesaid
post durin; ths cforesaid periocd,had in consideration of his own and
in connivance with 8ri D.K.Bose {ne then TIA/fMC,arranged digposal ..
of 2738 bugs salt in 7 lots & thrdugh Public Auchion Gale on 31-8-87
without determination/preparation of pre-doterained reserve price
o}yv list of the consignments in contravention of para 2235(3) of IRCM
(S Vol-1I and CCO/H.F.Mailway's Circular Nc.C/65/0/93/10/Recon=30 Pt.Il

4t .28/28+1-83 iscuad in refersnge to Hailway Board's instruetions
}}{Vy under No,77 TC~1I1/53 dt.17-1~83. ' :

Article - 30

A
That said 6ri M.C.Talukdar,while wotxing in the aforesaid
post during the aforesmid poriod,had in.considoration of nis own and
in connivange with Sarvashri D.K.Boss,the thun TIA/NUC and P.B.Chou=
dbury,Ce8/ II/XGC arranged proparation of 7 false' bid 4heets on 1=9-
7 for sublmission as original bid sheets,in lieu of original bid
(gr}}’ sheets that wovo proparod at ths time of auction sales held at NGC
A on J1-8-87 with a viaw to conwvaal tho aclual state of affairs to the
Vv highor suthoritisag and thereby tamperad with officiasl records.

Article = 31

\ That said Bri M.C.Toalukdar,vhile working in the sforesaid
rost during the aforesaid parlod,had in coasideratiou of bis own
l ani in counivance wlth 8ri D.K.Boso,tie thon TIA/HGC?dispo:ed of
391 bagse of sult that racadived in wagon No.lwBl. G3E25 Ex.I1l to NOC
' \X) by inserting tue particulars of theso 391 bags salt in the bid sheet
: @N of Wnother 224 bags in wagon No.35952,wlhich were suld through
k/‘”t

e

Public Auction ou 5-9-85 uud tiwraby cornerad the value of the
enttre lot of 391 bags smlt causing loss to the Railuay Adninise
tration. ~

Thet said 5ri H.C.Talukdsr,while working in the aforesaid
post during ths aforesald parlod,hod in concideration of his own
and in collusion with Sri D.K.Bosgs,the then TIA/L3C,and Sri P.B.
Chioudhury,Cii&/11/MGC ,azranged deposit of B.11050/~baing the sale
proceads of 1456 bags smlt in 3 lots (1.6. 471 bags,615 bags and
P’\;,\’ 370 ags) without salling tlie game through propser andéd fair Public
W “Auction sile on 318-87 uith & view to decaive the Railway
Adninistration from getting dus sale proceeds that would hava
fetehad in proper and fair public auction sala. _
. 1
Tre atovo acts of Bhrl M.C.Talukdar axhibit his lack
of abgolute integrity,devotion to duty and conduct unbecoming
of 2 Rallvay'or Gowvornment servant "anud he thereby violated the
Rulas 3(1)(1),(11) & (141) of the Railway Services(Conduct) Rules,

19660 . ]
*arb e g R N S e e
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Remde Gt toamtl 02 Diputation of Mis-conduct/ \
Mig=-behsiviour i support of Articles of Clarges
framed agrinat Grl Mwdab Clwndra Talukdar,
the thon aCS/HiCynow ACU/Patesg,Heud Quarters,
N.F.failvay,Maligaon
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Article =]

That Sri Madhab Chandra Talukdar,ACS,uhile
functioning at New Gaulmtl from 1B-6«81 tu 17-9-87 had
issued an A.D.Report on 17-11~36 for 132 btgs Rice
indica ting Aiffarent percentagns vf dannpen showing the
date of issuo ag 16~11-86 ugalnst the consigiwent booked
under Inv/ReRoNo,7/46403) dt. 17/13=-9=86 Bx, X4 to
KiC. Wagon Nos. HEC 33751 & SUC 24947 containing 295 ngs
Rice ngainst thsy store=ald Inwolce/it.1. particulrrs
were released 8t 9415 hourg of 15.13.46 baing placed at
%&Mwwﬁ Tho consignment on being

eliveraed was rewoved from HGC (MG) 500ds Bhed at 12.20
hours Of 1541185 widor Gate Pass live 983/100 dAt. 15=11-86,
As per records,dri Malultder hed su'mitted an epplication
on ;4-11-86~Q&I_._Cl)ﬂmu for ssnction of 2 days! c:ist(iil @)
icave oni5th BT Hov/ 86 tor going <o Basber arpe
with requmm loave the llwad Qrse. Area
ufficer accorded hiy ganction on tie said application
and Sri Talukdor vide answers to uastion Ho.26 on 89«87
confirmad his awilling of tin senctionad leave and le
8lso stated that im aerlc WY on tha avening 0% 11.11.86
and returnod to Gl «t nigat on 16, 11.85.Regarding issue
of the aforesald A.D.Dlepot Sri TaliiidAnr vide hia answer
to an.H0.27 of hias statomant dte 8-9-37 statod that 'On
17=11-36 when I attendad office ufter evalling leavs,
twa officlals of Stat-fad approachad re and stated that
they had remuvad one conaignment of rice undsr Invoice
HO.7 dt. 18-9=86 Ax.TKZ to NiC on 1.»11~86 although there
was damage in that consignment. Tuny told me .timi 4F. soms
assesamont wes not recorded against that cons ignnent then
they would be in %rouble in thair 2ffice. In rasponsa to
the request and in considaratimn of the fact that Statfed
boing a Covt. Urganisation I havo irecorded nsssssriant
dslivary aftaer ascertaining tho fact from 4w unloading
Goods Clerk and signad *he raport with Ae te 15-11~-86"
The consignse,on tha strength of the anove A.D.eport

.

rreferred claim for conpensation and tae same heing registered

urider CCOU's Hu,C 8L/ LP/262/1uC/2/57 HY was sottled for
payment of 5. 11,116/= on tho ™ sis OF the aforeaald A.D.
RaportsThereby the na dvay Adninistrotion sustuined an un-dus
loss of caid amount.dn torms of :nmle Mo, 138 of TRCA G lio,
37 Pt.1 Vol.l the Rdilwey s'mll not ba rosponsible for any
damage to or luts of nroper ty unlass 2 notice of such

is slven in writing to the @ pofore Jaedllvery and remwval
from Railway pronicag. In the sonte xt of above rule, the
consignee s approsciy for AL report un 17-11-86 i.e. & fter
removal of the connignment on 15= Li=HG uhder wio tover ploa

y 9nd Sri Yalukdar®g cranting of suca A.NuReport in wirtevar
«a!" consideration it may ba,in Hzoateg tho existence of wilful
Sattcollusion betwensu.uis iarties involved 1in consideration of

fhelir own as well &g issue of A.D.Repart in cloar violation
of GCd%ii.F.ihllw;y's “irculny latter .00.C/85/0/3)1ID 4dt.
29.-6“& . * ' .
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b That, enld 3ri ,C. Talukdar while working in v
the aforesaid post dvuring the aloresaid perind was Jdeputed {L
o perform outstation daty at ICD/AKT Lrom J5.7.836 t9
31.7.86 as per arders 2f ADRM/HGC and 3ri Talukdar
eonfimed thm samo vide answer ¢ Qn.l».23 on 3.8,87,
S8ri Ialukdar had als»> drawn TA foar p, 350/« Lor perfomning
tha aforesaid sutstation duty through his T,A, journadl for
the «ald perind (1l.e,for July/188G) being passed undor
W - . PAO/LMG' s A, BN, 17/LGT-4t.7, 11,86, In the T,4,Journal he
o : had specifically recorded the detailsd perilod »f hours of
hia each day's active outstation duty at I[CD/AMJI, uring
S . the rmerind »f 3ri Talukdarts outstation duty at ICD/AMJ
g the consimments detatiled in Annozure *A' were unloaded,
' delivered and removed from NGC(MG) Gomds-shed, But 3ri
Tajukdar in consideration »f hls »wn hta tasved A, D Reports
o the datas mentlisned in eslumn 22 for the quantity and
percontages of damage/daficiency Indicated In column 21 2f
tha above referred mmexure ‘A, The detailed partlculars
of placement/Feleaas »f the wagma conttining the cmslign-
ments, aate of delivery,Gute Pass llo,, dato, time,truck
particulare, entry particulars of 3Zxlt Gate Reglster and
§ri Talukdar's agtiwe duty hours at ICD/AMJ on the relevant
“dates have teen exhlbited in the respective columns »f
the abowe cited Mnaexure 'A', Comparative gstudy »f those .
particulars {ndiecites that the camslgnments were disposed -
aff from HGC (KG) Goods gshed during the perind of Sri Tolukdar's
active duty hours at ICR/AMJI, In sther words he hnd no
. , sppartunity t2 phystcillly examine or assegs the gquantum of
a domages, 1f any, in the =zaid consigmments while these were
| ' " in the Ratlway Gaods shed premises as required under CCO/
H.F.Railway's clrcular letter lin,C/G5/0/30/ 1D dt, 2¢,6.85
. and thereforae the A.D,Tuports were Issued in comtravention
, nf the circular. During the examination,Srl Talukdar vide
A . his anawer t2 gn.Nn,33 -n .8.2,83% confirmad the ¢orrectness
N . - of the time of his autstation duty at ICD/AMJT and as shown in
: the .T. A. Journal in the 2511owing manner "Timing given in the

’ | " T.A.Journal were correct,..". As regards the basis of his

s ‘ granting the abosve referred 21 A.D.Reports Sri Talukdar vide

IS ' answer to Qn.}2,39 sums up the follovwing - "The actual
enrract reply is I have not physically verified "the extent

consimments since the coelgiments had been remaved
before my retum to NGC from ICD/AMJ in those days...,
) . Regarding foul play »f any kind in theass asseéssment chgos
' I have not checked up anything excopt DD and Tally
Bonk and utilised my previous expoerience in the matter of
| S assessment, ™ ‘Sri Talukdar alleged: instructims tH the
3 : : h unlonding Goods Clerks, vide answer to Un.lin,29 at,8,9,87,
! : .

ﬂ‘ .ot ~ of damages by myself tefors removal »f ther asseased
‘ 4

{

{

tn relefas the camaslgnmentas meant {or A, U,- after keeping
. o infomatime regarding extent of damage otc, were denied
' by the-concerned unloading Goods Clerks, 8/Shri S.Q Das,

I.C. g, N.C. Sama and A, K, Baruah vide thelr =tatoments

danted 16.10.87, 22.10.87 and 20.10,87 rospectively. As to

, ' {I) : ths aate and channel »f hlis recoiving tie notices of
\" " azaCxsmont dellvery from the consigneaes £or tho aforesnid .
v _/// +2) emslmmenta 3rl Taluklar vide anawor to Qr.lin, 54
: stated the f21lowing - "Yes, they had glven thelr p

applicatioma far A.D, dlraectly to me after physlcal
f ‘r_( v assosament d-ne In my abanace, gooda romoved and aftor
‘PCGS’ AQ\y\ - @y arrival at HGC sometimae on the aame day and some time
N , 1ater M ....". Subfmieslaf of notices for assessment of
T - 1nas or Aamage by the cdnsignees after removal »f the
yd .\,ﬁv°\ consigments from the Goods-shed premisos direct to Sri

o -4t s\l Talukdar ectiblish tie existence of wilful cnllusion
g et vrotween Sti Talukdar and the consignees. Sri Ialukdar
T s - " qn-eontraventinon of  Rule 119,133 of IRCA GI 2,37 Pt.L Vaol,l
p?*‘- 1esued A.n,Report against 21 consignments dotailod in '
¢ ', : Annosare 'A' inter-alsa in considoration of his own at the 3
} ) i ) - . 4 i - - . ~ . ,/. -
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cost ol the Rellway Adminiuﬁrn‘};:’lon to ;'1 u:c:urbthe
consigneese. ihe connigneos of 20 unt of Qgia oviu“n
nrentioned consighmants preforred focvxpenst tion g hf
on the strength of irregular A.D.Reports ..s-sued u‘rylder
Sri Talukdare. Yhese cluims have been regis}erit
numbar showu in thg Lolunauli 2;3 ﬁifpfgfgggedixm C%O's .

howvn in Column 24 of Annexure’h . /
2‘}?23; \Shinh ccuged the Iailuny Arininistrauonlto‘
sustain a loss of ¥ 064,053/~ for the amount l;)ere dy
paid . The yawuent for K. 9747/=,however,las ]e.;li
repudiated uh other reasons ung sa;tlemont of ¢ n
case for B.7200/- is still pendinge y

Article - 3

Thut Srd li.C.Talukdar while working in
the aforesaid post Jur ing the & foresaid pex‘iod'm\d @
lasued an A.D.Report-on 1-8-86 by granting 274% *
fams e/ deficlency. for 19 2u/;8 Musurdal which were
boolkied unler *Tevoice/R.H. u.207,/676:554 1t. 12-7-86
B Xe CUP to HUC.Ye aniTa sLOTL WG Wloadad from .
wagor WRC 25718 4t18.00 hours or 28-7-13G,delivarad
Ot. 29-7-86G end renoved from WGU(HG) Goods-rhad
through wute Pass ilo 12U/8 dt. 20-7-88 at 13.09
hours 02 20.7-86 under ontries at J.los. 15 to 17
0L Lxit Jate Rgzlyter of the Goods-sited. Ag par T.A.
Jourml of ri 1,7.Talukdar for July/86 hm was
&ctivoly engfged v wuv at ICTVAIT from 8.3) tourg
to 20.3) lours of 24-7-46 &nd 8.0 hours to 20.00
howrs of 29-7-¢6 wdiich Uiter-alis indicates tiat
tha aformcaiy cor:slmmont vas unloaded, delivered and
removed from iRC(HG) Gtuodas Shed during 8ri Talukdar'g
Bclive Autry hours et 10 VAW . In terms of CCU/N.F.Rly's
cireudar lettar Lo. C/6490/3)/1ID idt. 29-G-8 4 the
osficial aulioriznd o srant assessuant/upen delivery
i= roguaced tu parsonally o mninoe And ascertain the
Ltotaal guantu of Ginese/dafic lancy ve fore granting/
lusue 0f open/s ssessuart delivery report.in the face
of 2loresaild fucts e issus of ahove referred A.D,
Report was quite irye,ulsr and contrary to CCU/N.®,

" HLY's circular lettar ibid as tne consignment

unloc ded, elivered end renoved fron NGC whien Sri

Talukdar vas out of A Goods thed. Sri Taluldar vide

bis anawer tu on.ilo. 11 on,9-9-87 confirmed the. abo we

fact in the following mennor = * I s vye nov actuwally
assgssed the consigpuierit vhen t'e consignnent wag
removadwn 29-7-86 and during that tine 1 was st AMS/ICD.
This consignuent weg.t gsessed in the way [ have already
told in my answer to Meno.2¥, The date hag been wrongly
insortud by ue ag 186036 el Dulukdar vide his answer

to Mnelo. 29 raintainet tuat wien e was engawsod in
Performing duty at ICTVAW he had Instructed the unloading
Guodgs Clexks to roleess cla consigmment s which required
his {uri walukdurtg) &rsassmont of Aamage,only after
keanpitig nformation regov-ding thn extunt or dam ga,which
he wxde would seun uponeUndsr axtant ruleg ang instruct ions
thera 13 ro pruvigion to issue agsessment/opan delivery
report vttt pursonal verficu tion of affectsd soods

by tlu signacor, of AVUD report. Thwe consiuynes's ramoval
of tia consigu.ent from the ra lvway Prowiseg on 29-7-85
prive to actwal wstessront of daa jo by ACY HIC ungd

gt subsouant pecovbiies of AeDeRapurt isiued by LCS/NSC
{Ad\ ’&th\‘\

VOl Le8aUh sellect and astblish the e xlstence of ccllusion
Lo tusen cousi guce and ari H.Cedalukdar. The consipgnes
Ci. dis streigta of the asDiileport dutead 1-8-86 issued I
by 9ri wdwoiur prafarwed a compensu vion clalm for R.2950/-
vl ch We3 registered under No.C/6)/uli//Ou?/HGC/8/86 LV.

Qg) . _4’7\/\% ﬂ’f, C_n»j’%,
3 - .
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That said sri 1. C. Talukuor whtle working in the f
aforaantd poat during tha alareanid perind in cmaideracion b
of hia own and in c¢dlluaion with tiio conzipgnses of three )
conslgnmenta,Getiiled in Annexure vt hng iszued fictitious

A, D lopart recording tmaginary porcentages nt domitgea without
physicial verificatlon/asseasment oL the antim 17t of nlleged
damaged bgs unlnaded from the earcarned wagong in vinjatim
of COO/N. L, RLy's ‘Clrcultir Jetter N».C/65/0/30/ D at.29.G6.84
aince during tho procoess Af unloading »f the eonalgment from
the concerned wagonasa the consignses had ramovael part of the
nllaged damnged part »f the ecmsignmont prior t2 aubmiaaion

af formdl appllentima for azsessmont deliwery to tho compe-
tent authority. ‘

put of the consignment »f 181 bags Copra that
" ypceived at HGC under Invoice/R.R.19, 1/ 187670 at.21.7.86
Rx.TTR - lIGC 92 bRgs worIe nlleged to have been unlonded in
damaged/deficlent oonditim and the concerned wagm 1i», HRBC
17317 was released at 16.00 hours of 23.8.86 but as per
recorda (detailed in annexure 'D*) party had removed 121 bhgs
¢spra at 15,45 hours ~f 28,83.86 while the wago Wis under
proceas o unlonding L.6. Dby 1jeaving -nly GO bars Copra at
Lnijway promises in the wagm ot that time7 Similarly out
nf the emmaignment of 240 Boga Hasur Al received undor
Invoice/R.R. 12,86 & 87 /067803 & 804 dt.29.3,87 8x,CPC - NnGe,
75 bags woere unloaded in alleged damaged and deficlont
condition and the stme Wagon waa released ut 17.00 hours »f
5.5.87 but the parties concerned found t92 naive removed 180
tags at 16,40 hours af 5,5,87 as per record {(detailed in
_Anne xure ') leaving a balance »f only 60 baga at Rallway
premises in tha wagm which wera . in the process of unloading
at that time, Srt Talukdar! a contention vide answer to Qn.40
of his statement dt,9.9.87 viz. granting A, 0. boford rem»Hval
A lat part of conalgnments and recording of ine»nrrect
~ release time by unioading Gonds Clorks vere denled by the
econcermed unloading Gonda Cle rks s/8hrl 1.G Sarmdt and
3.C.ine vide their atatomonts dated 22,10.87 and 16.10.87

rese ctively.

. gince the unlxding »f the aforesaid cmsign-
ment from tho concerned wagm were completed at 16.00
nours ~f £3.8.86 and 17.09 hours m 5.5.87 reapactively
the concerned comsignoes and the unl2iding Gnnds Clork
were fully aware 2f tho quantum »f the damaged gonds in’
the conaignmenta mly after the camplete unloading »f

~ “cthe emsigment ie. after reloase time of the wagons,

Accnrdingly, tha unlnoading Goads Clerk cmmpleted the
recording of total quanfum »f damaged goxla against
anch cosaigment in tie\Tally Book after tho release
tima »f the wagme. qimtilarly, tho emsigoes alsn were
in a posltion to commenco prepuration of application
for A.D. only after the release time of the wagms
indlecoting the apecified quantum ~f the damaged gonds
agnlnst each consignment, As the quantum 2f damaged
gonds in the consignecs’ A.D. applicatims and Ially
Baok were oxactly the sam@, it is crystal clear that
trie cmsignee prepnred appllcatims mly aftor releaso
time »f the wigia shown in tho Tally Bank and Placement
Rogistor, ilowover, be fore preparation and submiasion 2f
application for A, . tno conalgnees had removed part of
. the tlloged damaged gorda viz. atb lenal’ 32 bogs damagoed
Copra and 15 baga damaged Muaurdal at 15,45 hours nfl
23.8.36 aid 16.40 hours of 5.5.87 unaer entries at Srl.
119,37, 61 & 62 ~f wxit Gate Roglster 7N reapactive
dates along with a g£na porcion nf tho emalgments,
Cmsoquently, after reloeaso nt wagmi tho wholae 10t
nllegsd damaged cmealgmant {1.2,92 btags Copra and 75
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bzgs husrdel ) vera 1ot avallable in Railway
proteyls for physleal vurification and assasgaent

¢ f “muages by Sri uslukder Lfter receipt of
conginees’ apprictions for & ssaessment dolivery.
Further,tho apn of tims for which the lots of

60 Legs copra and €0 Bags Musurdal were available
in tiz cods Juerd premises after relaase of wagons
but befors rumowl from the Goods=shad premises

by tha partfos ranglng from 25 minutes to 30 minutes
re spectively were quita insufficaiont for proper
nesossment delivery obeerving the procaduras laid
down in this Manual of sStation rccountg, IRCH Vol.II
and CCO/N.P.RUy's Cirendinr Letter No.C/65/0/32/1D
At. 2U=G=84 o Gri Yalukdar Jilnself corroborated
this napsct when he wvaa askod tu state what time

e would require to grant pacessuent dalivery of

40 Bags pulsss Jde atmted vide hisg answer to Qne.
N>.20 on the rollowilng llues = " ..e... If the
party coe-opertes yully i my assessging the
consignnent of these A bugs , time 'O the extent of
minimum 40 to 60 minvtss would be required .But in
case the mriy does not agree with the percentage
of ussessent 8y Indicated by me then in such cases
the time spen would le more than what 1s normally
requirad." -

Un the strenatuffictitious A.D.Report
1ssued hy orl falulider, the parties had preferred
cleims wiiich vere registarad under Nos. (1)¢/61/LEY/
1072/ 1u0/9/86 =hV, (2) ¢/61/LP/999/HGC/6/87 and
(3) WOV LE/1000/ MG/ 6/87 and were finalisad for
paaient of e 20,B32.00 ,i5.5429.00 and $5.11,052.00
resvactlvely.The paywent aguinst latter mentioned
two cugss tims caused umdue loss to the Reilwvay
Adinistrution. Tho payuent against Case No.C/61/
LY/ 072/ H0/9/8% <Y for Is. 20,832.00%kept peuding

howa var,s fter dateotlun of ths edoovae nantivned irregularitios.

PR R EY
"f,:q.;:;g{;m‘ﬁx\z

Phe conzignues' removal of part consignments
Mering the process of wdoanding of the consignuent
from the wagon,including at least part of the allejed -
damaged vags of goods tu the axtent of 32 bags Copra
and 15 Dags Musurdel,bafora submission of formal A.D.
applications a3 well ans verification/assessment of
tlie same by Sri Talukdar and hiy issus of A.D.Reports
for the entire lots of Y2 hags alleged damaged Copra
¢nd 75 mgs alleged Muaged Musurdal (despite non-
availability of entird 92 Bags Copra and 75 Bags
Musurdal in the Rallway premises after release time
of wagons and roeceipt of formel A.De.applications from
the party ) without sctval verification of damage/
deficiency estrvlish the existence of collusion betwoen

the consignaas atd Sri M.c.lalukdars

srticia = B

, "t enid Sri !M.C.Talukdar while working in

“he atorammid port during the aforesaid poriod,in

cot cldarntinn ¢f hig own lmd issusd A.Dellepor ts against
se van colsdgnnents ydetwllod 1n Anne are'B'y, Tiw span

of *ine for wiaich the slicigod muged fort of . afore
met.tioned savar. congignnents were available in the
Guods=uusd premlsss aftar raleasa time of the vajors
easu™ 101 L1 th Pluorment roglstar 2nd U Tem VAl

tiLe -scordad dn che bate lagister varied from 'O'Minuts
to 490 Hiwtas .Ihe size of the damaged lots were of

40 ouzg te 116 wmus conslsting of conmoditles like pulses,
cemfiit vhd cupra oo gpen of ddne o which alleged

‘....G
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the a.io_ad dmaed lots wors avkiiable in LG
(M) Guods-shsd premises o tar unloading from

we gzon and bafore removal Lrum Goods-siusd premises
was quite insufficieut for granting proper
assessiant delivery obuervire e procsdurs

laid down in paras- 9.:39,%.02)(1),8.49 of tie
Menual of Utation Accounts ,purasg-1B4H and 1847
of INCM Vol.1I and CCO/N.¥.failway,Hallgacn's
Circular letter Ho. C/03/0/3)/ID dAt. 29«6~81e

In consideration of Sri Paliudar's statenent
recorded vide his answer o i.N0,20 At. 7-9-87
that "I the mrty co=uperstms fily in ny
gusessing the vonsignent of these K Haygs tiue
to the sxtent of minimum &) to 60 muwtes would
be required for proper aszéssdont 0?2 & Pulse's
consigimont consisting of 0 Mmys." Further,orl
Talukdar vids his answer Lo ‘alho.19 stuted tiat
“Yeg,the periy spply in writing for granting ALY
UD and 3l cen ondy be sulmitied only afler complete
unloading of the consigrment from the wagon and
only after all tie furawlities in counection with
dalivary of & conmignmert is completed. ALYOD
applicktions ere suaiited to the concerned Uoods
Clerk,who sfter anteriLg the suie in the regiscer,
but up W ne fur furtioy nocossary action.® If &
minimwn of 1) wirwtes s &llowed for preparation
Of AppiLles tion ceesung sssesment dolivery by the
conadygney, Lts receinc by ths Goods Glerk and
Aocunmok tion in the s dster hefore submission to
ACS for nucessary action, the vime avallsbls for
affactang assesment dealivery was enuy a few
minutes in aomo casas and spninet some other caszes
the applications momaxkwxd roached 5iC5 only after
removal of goods Trou Raliwty premises. Thus,iri
Talukdar by 2hove rgsertions corrovomtes his isgue
of A.D.Reports in & perDuwctury vanner against the
aforesaid ssven cunsigrmants dotailed in Anme xure'B°.

Article = 6

That s2id Sri H.C.Twlukdar wuhila working
in the aforesaid post durine the aforegaid psriod
nad dlspossd ol 17 Soventaen) coasignnonts consisting
of 591 tins Mustard 011 ,427)n bags salt in 15 lotis
and 227 ting Vegetahle o1l tarvugh 2Public Auctlon :le
2t K5 7RAY =y 15,9642 = 3nd 8. 6500/« respectively
against Rosurw pricas of 7))/ - ,B8.04500/= and .
41000/« raspoctively. Tlhuz Reserve prico of par tin
or per g of the ufores1d conwmodities wore v, 126.26
for por tin ol 15 Kyge %011, M.20/< for per log of 76
KpeSalt wund Me 1WW3ad jer tin of 15 Kg.V/04). The
prowilirgg vwholo sla rsteg of the above commodities ’
at Guwele ti whoie Anle lwrkot uring the matorial period
28 per OHacrete ry,laeiti, Lhaitoar of Commorco,liuwa mtits
letter Nu.XUL/Q2/67=30 /749 At. 8-9=07 amud fissistant—
Ma na ger, ola t- fod, uwa i O e e Ats B=U=37 and as
PP —A snr GOVE T Whodnsate— T en 07 GAlt were ls. 190/-
for por tin of /vl Ghvedidd b 20 for por bag or 75 Kd. (
gait md i BU/= rfor por ti of L5 Mg Vegetable vll
(rriptd dmnd) . Ip-Surae 05 Gu o Cipculer
lettar 1#.C/05/0/93/ IV Reuunt. =30 th;&ad |
f¥suz 1 Lu refersnco wllvdy Boavd's ImEiructlons /
under [0.77«T¢ 111/53 dt. 7-1-83 Rescrm _yriceg ol -
2 U ¢ LR OTE ConBSnrt Tre—te—ee— STt ) mlow

F

4
tha prewmiling wholesile rerint ratle of Ldsntical /
<

[l

a-

comodity, The conditinn of vomwoditlies wt the time of
auction sale were good g JXIN¥FS Drork XX ddOyes
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' ’ en avident froo the fact et no ._!ualifylng remarks ’
about tha comnodity -woere recordnd in tho Resarve
Yrice list or Luctlon Bl4 Unmets.Thus it 1s qulte
evidont that 6ri walukdar,in contravention of CCU/N.F.
Railway/!lrligaon’g as well as iinilway Buard's above
refurrod instructions reynrilug fimtion of reserve
prices a¢ 204 bslow the rramiling wiuolesale rates
ad flad tue yessrve prices ot rurtimyr 174, 154 and 29%
below what should have boon ths regerve prices.Fronm
the concsaried bld shoets it L3 evident tlet tim highest
bidder's rates viure narjinadily nigher than tho reserve
prica rate ovutv much veluw wili sihould ive been tie
res:rve price reia. Hegardlng "ixing of reserve prices
for Mustard 0il at 7% below Che propor ressrve price
fri Taluk-hr vide his answar to (Qn.Nou.3 stated ciat
"I thouyut thet wnsigiueut would not fetch 80% of
the narket veluo Aue to the mzture and tendency of
_ 4 bidders ut NC.1 have (uwrther lowered tlis reserve
< price w 75,000/ tustuad of 8G,600/- as per c¢stant
, rulssJimever, tusrs sug a fallure on my psrt to record
R tha san in p@pard"® As 1o tne fixdng*price * of roserve
i : of sal¢ ot # 5% beilow the apuroprie te ratu, irl falukdar
vide hils inwwar to MJiv.!0 dt. 10-9-87 swted that!
0o DR, during his vigit at NOC,ineistead on me for the
i Aisposal ¢f tne consigments.l have apprised hin regarding
i : the position of the mrkat prevailing tlen and also the -
: rosition of the Godown und Yard as stated abova and ,
proposed the abuve recsarve prica to him. L fter returning
to his HA.Qra. I ot the confirmation from DiM/l41G
on pnone sapgarding my iruwsed rawrve price 3 is,20/-
' per bige Howavery I have ot tawon iny written confirmation
i from him and for this [ Aid not slso rafer to him.®
;} But ths timn IMM/IMG Yri W) Kumar undsr his note HNo.Nil
.

dt. 8-3-88 categorlcally donind swek any such Instruction
St stating that " At no stage during my tenurs as DRA/LMG,
diq s-i H.c.Talukdar, the thwn ACH/&C, consult ne on
{_.'4 tslephone rogarding the sllssed fimmtion of reserve prica
for auction heid by nim during tas month of August/8+
. at jlew Caulati." fs regprds fimtion of reserve pricae
. , of Veyntabvie 011(Tripti Brand) at 29% balow the proper
i reserve priceyriri Talukdar vide answer to fn.lio.58 dte.
3 10-9-87/statad thut " ... <o I considered [intar-alis
oo ) tiat raserve pricea snouwid be fixd in such & marler
that 1¢ would bhe 30ld 4o tha bidders on the first occasion.
Accordingly,X hed fixed up resarve price at B.44,000/-
_ althicugit @s pox ideiire tha reserve price siould tave
. ‘ been tse H1744/=...0" Sri Talukdar,on being asked vide
‘ Mo63 0n I=12=87 tv offer ldy remorks fur flxdng reserve
| Price wr balow the Liuit of 80% of the whulesale price
\ in tho sparit of CLO/J. % idlway's above raferred gulideline ,
1- stated uet M Pfor not observing the guidelines as circuls ted
!

from tiuse to tim® nv the Aduinistrution I have got nothing
to say ut esirass ragrat foo the same." Tha extent of
loss tims crused to the "milvay Amindetration for contrae
vention of CLy/W.faReilvay,lkirzgeont s instructions undep
No.C/6.5/0/9.3/ IV Recom =30 ¥FL,1I 4t. 28/729-1-83 was to the
extent of fss 1,01,391.00 ,being tha difforance betwesn
the 824 of prc\miiin.; wholeswla narkost rote of tha commo-
Aitins ralorred to abouve =itul sule procesds depusited to
“ p Rallway sxchoguere.

5 " Article - 7
\v'(\/}g\ , e e

: -~ Inat i Urid.cuinlukdar while working in tus
: - ' aforesaid pust Aduring the a“orescid psriod,in consideration
l ' of his own,had materially sitered the size of a Wheat

-

( consivient on 19-12-86 l.e. tha date 'of Auction $als of .
F [yt . ﬂﬂ?\\: sald consigument walclh was undoaded from wWwgon Ho.KFC 11328
e :
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g kdlojal to oy LU on o who.dth hy irregular &ddi-t;un of ths s\
wordat Appro dumte wolght 80 guintais " in the Unloading /
Telly Bouk vituout ftald alge ture In contix}u&tiun ot o
unieading ramrks rocorded by el Bhagawan Kumsr on 9-12-386.
Tha sadd consigiorent ¢f wneat uas stated to have boen
unlondad in ivose and rotten condition on 9-12~-86 in uodown
Huol 0® X Guodsg=she 1 undex supervision of Sri Bhagjawan
Kuona v, Res SC/LaC, Grd ey ind not. recorded any Yemadrks
regarding the welil of consigurwent. The consignuent was
put to auetion on 1. X2.85 and was suld on that date.
Syl Teiulkdar vide ble sngwer to gn.lio.Gl on 10-9-87
inter-riia atmittsed that fw ted per sonnlly recorded tip
words "Agpio xuwsto waight 80 gtls.” on tha day of {1 tion
. 0f resorvo price wrx i.3. ou 19.32.08. The nathod he
gdopitarl “or determining the weisit of the eald consirnmant,
m)‘ in viow of tha *naap condifion®of ‘loose and rotten wheat!'
V‘Q “not coversd ny the proceure meseribod in Comtmrcial_
Manual to compute the weight of a consiznmant papexiaickg
N gox and therefors tls whight wag obviously not actual
5 wsight of ths consignment,3nin; & responsible officlal,
. $ri H.C.Talukdr's adding tle word “Approximate walght
f@/*‘ 80 quintsls® in continuation of the unloading Trlly Clerk’s
remtrk in the Tally Iook without dated signature on ths
day of the auction sale uf the said consigrment exhibits
unbsconing approach in determining the welght of the
consigrment and therefore ftue sald approach cannot
sltoratier he frse “rom rossuvurble doubt of his attempt
to raduce the size of the conslgiment in the forwm of
welyght though 8ri Yalukdur vide his enswer to M HOT77
on J1-12-07 ednitted that “.... It vas necessary to take
the en.lorasemant BX rmazakt orx o Tekkg Mooz (afflxing
, dated signature)by mysalf un the ially ook which 1 failed
I : for whiien T pagrat.Hownver,thore was no 11l motive on
o ' my wart.” ‘ ‘

Articlys = R

s o —

vimt sanid Ordi M.CJ@luk sy while working in the
aforamil pust -lurdiy the aforasaid period hud sold a lot
of 6% kgs dangerd vice raceivod in Vagon lo.has 17737
Bl = ¢ turouzn Mublic Auction sale on 28-11-86.4s
per Tally ook uia swid 61 begs damuge 1 rice vere actually
nloudmd on L~10=86 fron Wajon Ho.W. L 22845 baing
oo : transnipmd from original wagol, HiC 17737 B4 1Ll -NGC
though In tie bid simet lugon purtlcilars were siown as
HaC X/737 onlye. fs per wdonding Taily Dook of Godown lio. 1
of NuC Goods-shaed, fri P..Choudtury,Clis/II/NGC, and incikrge
of Godown lic.l supervised the unlcading of 64 bags of
the dunzgnd ricu from Ryon Jo. WO 22845 ,being transhippsd
from vogen No. HGC 17737,hud recorded tho weight of the
N consigmmant as 47 quintais in the Inlly Book on 15-10-88.
w © The weighu of the whole iot of U4 bxgs dnmaged rice was
shown in the bid sheet end reserve price list as 30 Quintals
- instead of originally rocorded weight of 47 Quintals.Sri
:)P Talukdar vids answer to (M.No.?4 on 31-i2-87 muintained that
— W4 g per nyv personal assessusnt it was congidered that total
N walght will no* be rnore than 20 guintels and T lmve taken
a the weight at 30 Quintals. Proper weigudent could not be
: dono ue to rotlen and scattared condition of the consigrment?
(/ Srd Salukimr's ples vicde enuwer tu gioNo.786 regeiding tiw
. e reason of not=wsiglment of the consigment owing to labour's
\(\)b_a e refusal to hendle the conslgnuent proves illusory sincoe the
‘\’\S‘}‘ \'\ consigment fotciued an o?fmr of K.4510.00/- from the bidder.
¥ 4%
\7

Hig aveslye rafly ageinst tus ilnputation of motirated

: reduction of ‘=ight 2£ tee comsignnent from 17 quintals to
. 30 guintale vids pi.lio.76 A4t.31-12-87 ostablisuss the
_ presonce of 111 uutive. ri P.p.Choudhury,cul/II/HGC and

: STi Def.Buue, thr tien TIA/ZE W s couplicity and coanivance

 RDp L FidTnyr. BOT s;stqu.isgmd fran tae fuct ol tnedr accsptauce of tne

' 534’%1 L . ©olmaginary welght of 30 Jtls. flwd Ly Sri Teiukdar on tie
i * e w T s SALE - .‘_ 3
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on the data of suction againsi warlier recorded
weight of 47 Quinwals rfor the lot causing wilful
"loss to the Railuway Aduliistration for deriving
his personal gain.

v i e

Article = 9

That stid Sel M.C.lalukdar while working
In the e foresaid post duming the aforesaid psriod
had conducted tis rublic Auctlon fizle of 2728 hags
Salt on 31-U~-u7 which wwa originally scheduled to
| ' D8 held on 28117, Un 28.3.47 sri 5.C.Dar, the
( - then TIA/HY/lkligaon wa3 deputed tu witness the

tuctlon sala or the sbuve nantioned :2728 bags salt

i 2t NuC. Sri 3.0.Dbar accordingly uttended NGC :
Goods-shad un 98-8-17 end contacted 5ri M.C.lalukdar ~
wilch Sri WUnluxdar confi-red vide hia answer to Qe
Noe«71 .Sri Dy Juring avimination on 1-3-88 vide
© answer to gn.ilu.-d stated that Jaspite spacific
oF verbal rejyumst Sri M.C.Telukd.r lpd not produce the
7 Reserve Prico list of 2/28 bapgs of Sult %o him.
Srl Talukdar also vide nis susver to Qn.Ho.71

{}’ r_;’l/ inter-alia astated the following - * ...... but on

O e i R T s

%

that date (28.8.87) Auo to her vy nneagemantc in
connection with M.P's (actunlly 15.7'a) visit at HGC.
, 1 was not sure whether the auctiun could bo held
W ¢ not.But conaidering the urgnncy of disposing

the non-ivdised calt bafore 31.3.87 I wanted to

hold the auction M.P.(H.T.) Lait HLC et about 17.00

hours and after tiat it weg not rorrible to lold

the auction dus to whole dny's enrmgenent. I could
i : not inforw TIA regarding Reserva jrico. I had the

‘ idee to make final rescrve price bofure ruction which
could not do iue to heavy engugemsnt .e... " Sri Diar
in his turn under Report MNo.SIVAUC, NGC/87 dt.31.8.87
to FA & CAO,N.F.My hiphlighted sri. Jalukdar's non
stwwing of reserve price to hii.

aring drowmitiva vigilance clmck &t NuC
on 2-9-87 3ri Yululdar elro had failed to produce
the reserve price 1ist of ihe 8bo e referrcd 2728
bags salt,which were Aisposed on 3L.8B.87,t0 Dy.CVO(T)
4 with the pleuw t'mt Iisservs Price _ist was with Sri
! D.K.Bose,ttn then PIA/IGL,who witnessed the &uction
- sals on 31.8.47, vide nis angwer to gn.No.15 dto
‘ 2.9.87 .Sri D.K.Boso,it presohce of Sri Talukdar vide
answer to Jn.io.7 dt. 2.9,87 denisd Gf keeping the
' ressrve Price ligt with him. Bri Hose, howaver, ride
his aforesaii ciswar confarmed thnt he lmd sesn tihe
‘ reserve prive List ,copicd its rticwlars in his
; officlal Aiars on 31.8.87 ( aa svident from bie sntr
: of his diary also) and returnnd the sams to Sri Talukdar,

B e e s e e
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ori Bose after recording of statemsnt in between 1:5.00
flours to 16.230 heurs of 2,967 sUbmitted his disry o
Dy.CvU/% at about 18,30 hours of thuy day as a proof of
liis recording tho resorve Price in his diary on 31.8,.87.
Sri Telukgar folloved 8ri ioge and submitted & small
Sheat of RBper purportsq to ba the reserve brice 1ist

of the above Lantioned £726 R8s Salt.lhe suglil sheet

Of paper that Bpi iMlugHmy g sukx.zitt;ad &8 raserve
brice list ,wus found to uve neen written by 8ri D.K.losge,
contalning éha bursst winiraca Mirticuisrg of consipgnmonts

and certai amounts, gri X 8y up dng sxaainktion vide

answer tn Aeline23, dt. 16.2.38 w4 idontified the

abuva raeforrad Siaet end atnteq that Ly hag copled tho
Feserve price my Llewlary i s dary from t1q sheat

Ofl 31.8.57. Yy rtleuiurg of ti, conslguments racorded

in Sri Boge'g HAary on 31.8.47 Ver: mure elabora ta

than that resorded in thae nforesid sheet 0f paper and

& coaparison of the particulars o lots 11 the aforesnid two
3etg of reuords indicateg that Sctually tns guail sheot of
Muer wag Pramarad from «lp rArticularg racorded in the
dlary of gpq Jose and not tha VIDevirag ug claimed by

Gri Boss.Tha Suall shpet yf pepor wrritgan by Gri Buse
hpwover,cantains Srd Talukdartq slgna ture With date 27.8,87
As regsrgg the timeroe Prefaration of the said gnall

shest of mRpor by 8ri1 Buse and che, tine*uf ype Ta lukdur ' g
2f{ixing signature vity da te 878,87, 604 i‘alukdar,during
sa&nination vide answar Lo 9n.ko.71(n) ta (D) inter-alis
mRintained that ha &long with Sri D.K.bosa ang Sri P.p.
C!x)udhury,CG."x/Iu'NuC,mr,I Made @ fingl HUrwy of the
consignment on J8.87 ang Uerenfter to fuocilitate finali-
8& tion of the ranerve brice,te Tequusted Sri Boge to -
furnish tentatyve R/Price, £iaa ricr to 28.8.87, rrop

Srl Boge's diary ,end Eccordingiy sy Bose supulieg the

i 1n a chaet o# beler and grd 1m lukdap Lhereaftar aflixed
his signa turg ur it Slving the fats Frior to 31.8.87 ¢ -
2ctually 27.8.37) or 31.8.17, Tegar Ung the small sheet

of paper Furpurted to be the reserve brice 1ist §py Lo se,
durin: o @uaine tinn s8W¥ad tipy ga '@d copled the sane

en 31.8.47 y 20w the fing)l feserve nice list supplied to him
on 31.8.87 by spi fwiukdar, troush n varliep occasion,

Vide angwer to o7 ite 2.9,87 ha haq statad that e

hs & copiag thn Heygar e prico Mrticulars 1 his diary

frem tie WPeley f1at supplied by spq i‘alukqar on 31.3.87.

Duning FraVunti Ve cimcik on 2.9,47 at iugC
8ri Telukdar viilae wnding Cyarp vaious Papars in
connection wig), ths suctio sale or 31.8.87 to Dy.CVO(T)
ted aleo hndad ovap fowNshaaty yp Japar uitu caption
" Calcuation $howing na xdinum rasny ve brice rfixd for
U/C and u/n Talt Consiinuient g Lring at’ Noe B & MG Goods=shed
taking the following Mctopg Wnder ¢onsidera tion ag mentionaq
belowsa seceds These sheetig Letwlly contain survoy
Particularg of 2723 bagg svlt in seven lots ang re serve
brice of Ornly one lot. The ordigirwl shoet of tho above

hade out Jointly by sri M.C.Talixdar #nd Srid G.C.Bha rali,
CUB/NGL . §pq P.B.Choudhury,CGfVIIA iLyduring examina tion

On 11.11.87 viie nawer to gn.lio, 14 st ted tlat on L.9.y7

he tead gamn Irl Moge weg Proyaring tiw [3F P aper A in

QX ke XK. AK Srd [die ralj ,CGS/NGL,duriug ennimtiondi).ll.iﬂ
vide answer to @ eNo.2 stateq tiat rd Tolukdar hag given -
him tue gsig slest o¢ Iaper (vritten by Sri Bore) op 1.9.87 Ty
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! at about 11.09 wvwrsg «.ong wilh prruially vrde out fair coples,
: / Lo copy out tiry wmleuse porvlor vt ho lad carried out and
C handad ovar to 9ri Talulidar.in eowrae of evnination hoth

b Sarwmshrl Yclukdar & Bosa mada offorts to rapresent thiat said
sheet of paper bearin; cnption * Caleulation showing «....
mentionsd below'" was propared on 12/.8.87 ag tentative reserve
brice of 2728 bags alt,und the content of the shest was
written by 5ri Boge on %ho busio of 3ri Talukdar's didtation

; vide tneir ansvers to OneH0.69 dte J)=12«=87 and GO Aat.
2 19-2-88 reapactivaly. But the aforesaid sheet contained
’ reservs price of only one item and asgsuch the said list
cannot represent as tentative rusorw price list of 2728
bags of salt in 7 lots as claimmd hy /Sri Talukdar & Dose.

From thas above it is avident that both S/5ri
Talukdar & Hose had Qurnisned verious contre dictory statoments
¥ ° ragarding deaterwination/preparation of the bro=-deterd inad
reserve price lict of 2728 hags s:lt .But dua to lack of
conformity and exiatorce of cortredictions in their individusl
statement as well &t statements of Lutli taken togsther,
reflect the fact that 1o reserve price list,eitlier tentative
or final,was prepurod prior tu zuction on J1le8487 8nd for
that reason 514 ‘fulthdsr lbd failed to produce this Reserve
1 Price List to Sri nisr y-IA/hy on 23.8,87 and to Dy.CRU(T)

wo g e on iy s m
o ?;\..\;x . .

Tl
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on 2.9,87.1In thia ecmraction

it iz also evidant tint a ftor -

; auction sala ol J1l.8.8
| to construct s suecull
sliowlny reservy prics
] than tho amount of tie
i boaring captionu * Cale

7 &/¢ri boge « Yalukdar 8 ttruapted

o pro-deterainad reserve price list
tisures of each lot slightly lower
sulas proceeds of eacn dot . The sheat

uldation eee... mentioned below "

was prepirod to uudify e cunaition of

ss1lt 1ots in orier

o to bring confomiiity with the low reserve urice recorded
Ul against each lot and solling the =wid lot st a low price
in pargonal conaidaration. Tue object bshind all tha se
‘;4 exmrcises by the aforesaid of“iciala vare Lo cover up the
N selling of consignments at & low rica and tw prepare records
e } to prove that CCO/N.F.Rly's instrictions un‘er Ho.C/65/)/
: 93/ 1/ Recom=3) Pr.I1I It. 28.29/1/33 follound serupulously
. to salfeguard RRilway's intopast.

Article -« 10

That s 1d 5rd M.C.0alwWdar wiille working in the
8furesaid pust Aurdng the &forasnid period had producod
L saven stxgets of bid sheet rnd a few o*thinr shoets of P por
: on 2.9.87 relating to the auction sule Of 11.3.87 from his
A alairan to Dy.Cvols), Uuly 4 sets out of thu totgl 7 Sets
R of the aforesaid big sleobs were having the signatures of

ACH/NIC (sri H.C.Talvwkidar) ond tho highost bidler.The balancs

P three ssts ware conwining neither kY¥S/NUC nor the highm st
1 ,Q/bidrler s' signatures. Gri Telukdnr lmq submitted the higd
D & stieets and othay Hparg for Vinllawnce cheek . ilone of the

‘ N s8id saven satg of 1L,id shomts were conteining the signature
: Q)‘ of auction witneasing TIA (Spi JK.Jose ). Grl Ialukdar,on

P M belng shown the savan aols of %id yhastg on 30.12.87,which
v he nad handod ovar %o DL.OVAT) on 24987, statad vide answer

’ to meno.64 timt ® AccorUng to me thege are original hig

sheets." But wian on the lavs2s of Sri P.B.Choudhury'g

statement fri Yaluiidur vk Arforued tha t the bid slisots

widchh 0s had 'unrod ovor 9 Ny +CYULL) un 2.9.87 were Gctually

— Prepared on 1.9,47 ciul not

tno original bid sheats «Sri

- Talukdar vide 2iiguer to MellO63 3tutnd the following -v

o far I raeneuvar vriginal
G\L"M the dats of wuction i.s. o

s by Br «Fell.Cnoudtary in ny

\ln
W . ¢
] 14\ ] Q', !

3y, dSuairoe e

you on ine after,co’ if
effactad by anyhdy it wasg

ot 1) il

W \' -

t ‘:.‘ -

which I tolg}‘{'ou earlior and the wmn wors

v.d showts wara signed Ly rne on
1 dleBeZ7.The pReT s weras kept
alnirta without my knowled e

- 1anded4 over to
in ontween any o \Nge was
not iditirh uy knowledge .!

-a.ool‘(.\*A

Ry rr— i imten. g
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Thersafier when bri lalukdar wes requested to clarify the
! position Ly chewing the three unsignoed bid sheets(which
he handod vver 10 Qy.CYIAT) on 2.9.87 ) vis-a-vis e
tils statcrnent to the cffect that he had signed all the
bid cleets on Jl.be87 ,6ri Talukdar stated that " The 4 Nos.
of B1d siwots wviebre ny signitures are there,aro definitely
origincl bid sleats. For ine rest,l am not sure." Sri
#indirecly Talukrr side tlhiis agrertion*sadnitted the substitution
of at lonst three origingl hid sheetiseFurthor,srl Choudhury
Cud/ IT,:aC, poing & novrual 1wn hoiding responsible post
o woulid not lmve lavalied false allegation,implicating ownsalf,
M ‘ag alou the auporiors under vhum he vas working had e not f
o substituted the suven sats of bid shicetse. Grl Talukdar, '
howover,on finding tle e stence of lils signature on 4 sets
of bL13 suoets wetfuilly Adendied the substitution of the
said fuur sats of bid shnets and claimed the same as
il e - q al ‘ _
; I R L I S R N b A RS ek
' shents since the snid records were lying in his custody 1.e.
in his personsl office almirsh. Sri P.B.Choudhury's answer
; to m.No.14 inter-alia rnflocts that the substituted ssven
| sets of bid sheet,whicli 1w had prmpared on 1l.9.87,contain :
‘ | certain contents of the shaet of paper bearing Caption [

* Calcuwlation shuwing eeeo..s mentioned below" as Aiaated
.by Sri D.K.Bose at the tine of preparation since the
o particuiazrs as indicatad In the afuresaid stwet of papsr l
i wero not available at L} time of preparation of tie
o *aibgtie originai bid shset on 31.2.87 .The* cboargxx dff the bid sheet
,"[ tution wa g necagsituted to incorporate the condition of each lot
‘"l‘ ' as shown in the afures id rneet of paper which contained
| ' cortain qualifying remurk &ypinst each lot such as percentages ;
- of dormerer/Anteriortion etc.lhe aforesaid substitution -
constitutes the element of wampering of office records
which wea priwrily done with e view to cover up the selling
of salt lots at low price for personal cohsideration and
2 1so to uofify condition of each lot to bring conformity
with tue low rewrve price found to lave besn fixad after
suction sle .

Articlo - 13

That mid sri 4.C.0alukdayr while working in the
& fores:id st duciug tha aforeseid pariod had prepared
Reservia Price wist for 7 1ota of salt on 29-8-86 and furnished
2 covy thereof to 6r1 D.K.Rosa,the then TIA/NGC. The
consiyziments mantioned in the .,U.st ware sold through Public ?
O})/ huction on 5.9.86 and !'ril Nose had forwarded the said ' ;
>

ol Sl e TR Sha e s o

Raserve Price List to Fa & CAO,HN.F.Rly.,Maligaon along with
his Auction Srle Raport of 5.9.86.The Reserve Price List
dt. 29.8.86 indicates *nt Ori Talukdar had fimd Reserve
. N price of 224 bags salt recceived in wagon No.NdC 25952 Ex.
\y‘ 111 to NGC weighing 168 ntls at s, 11,500.00 and himsslf
o ‘ '?‘ recorded the amount undsr hiis dated signature on 29.8.86
(%J, ‘ urnider item lo.2 of tim sald list. Che bid sheets submitted
& in comnection with thn Auntion Sale of 5.9.86 raveal that
. : another 391 bags of sait roceived in wWngon No.NsBC 62526
' Ex. I11 -NGC,were also shown to have besn sold alonyg with ;
ti® oarlier rentivned 224 beygs salt,in vagon Ho.HEC 25382,
for 15.12,000/~ on 5.9.¢6. &ri Bose hizd not submitted any ‘
' Roserve rfrice List for Jv). wgs smlt in wagon lo.HNoiX 62825 }
- Yo Fu & CROGH.F.Rlyl weiijacn whilch reflect that no reserve :

‘U-/(? \’V vesseld - |

e
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price wags fimd by Sri ¥slukdar for 391 bags salt and
comnunicaisd o Sri Boem for ultimate commurication to
FA & CRON.F.Hly.,Maligron But in the Regerve Price
Keglster mzintained at sCO/MiC's offics ,8rd1 M.C.lalukdar
found to law added himsedlf the words " WGN No. N3BC
62625/391 111 tu NGC tietel ... 615 B/s " bolow the
particulrrs of 224 bags sult in wagon No.lEC 25952,

The ebreice of lerticuwlars of 319 bagr salt in the
Reserve price list subuitted by Sri Buge,YJ4 ,reflect
that Sri Tolulidar hed,in consideration of his own,
rocurded the #hivw tontionsd additional vords in respect
0f 3Y1 bugs salt dn this Renerve Price Register at a later
sta ge/dte sndin recording the additional remark viz.

' high prico fetched ms there was eavy compatition

amony ilp blddsrs”on 5.9.80 againstsitem of the ¢relevant
reserve price kgl register. Whe differenca hatwcen the
Pre«dsteruinad resarve ‘price i.e. Is. 11,500.00 of 224 bays
salt in ¥agon Ho.NsSC 292 and sold price l.e, IS, 12,000/~
of U15 lags smlt ( consisting 204 ba s in HEC 259582 ang
391 sy £n Al 62325 ) 18 only warginal i.e. 15,500/

Ap sucii it 18 not v cuge of aimpie non-inclusion of
bro=detorniined resexve ;rice of 0L bags salt in tim TIA's
foli of Resorvs Price list for 224 bags salt in Wwagon No.
NEC 25952 at R, 11,500.00 but the actual reflsction of
dlsposing of 321 bags slt in Wagon NOJHEDC 62525 along
with 224 bags sslt in i 2503 for mix MoK K KX
non-accountal of the wvtiluo of 391 brgs salt with a view

to derive porsovnal gain out vf it at the cost of the
Hallway Administration. i loserve price 1is¢ of 29.8.86
2ls0 roveals that the quntity in onch lot wasg not tha
crltorias in doternining resarve Drice of ench lot as
svidont from tha wide wristion in the reserve price amount
of the followinyg items :- :

Q ['] g

0 . 0 §
5119 Ttem Nosin Re~  (/lo.of Bags and { Amount of Reserwve
No.g soerve yrice iist g weight 4] Price
(1)9 (2) (3) S )

& 9 . 9
1. 1 217 Bags 5102.75 qtla. 15,3500/-
2, 2 224 Tegs ;164 Qtls. 15,11, 850/=-
3. 3 , -'13\5 Brgs 326,25 Qtls. .4, 500/=
Y 4 425 Brgs §318.75 qtls. s,8,200/-
S 7. 230 Bags 3172.50 Qtls. ks, 4,800/

The wide variztion iu prices betwasen the Srl.No.
1& 7 and 3 & 4 against ncrpglnal Aifference in quantities
reflect that tha ALffervunce in valus is based on the quality
of tha product.

Articleo - 12

That said Ori M.C.Talukiar while vorking in .
the aforesaid post during tho aforesaid period had disposed
2728 tags salt in seven iotg on 31.8.87.1In disposing thase
geven iots of salt Sri D.K.Boso,TIA,and Sri P.B.Choudhury

’ /1,\3 . ceelld
M{S{/'r\é?’.“\bﬁ
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Cul/ LI/5ue associatod with sri Talukdar.on 2.9.87 D
Sri Talukdar tmd handed over seven sets of Bid shoaets
1 connnction wlth the disjosul of aforesaid 2728 bags
a1t to Ny .CVU(T) from his aloirah along with other
auction pepers of 31.8.47 for Vigilance cleck.Vut of
the & furosaid soven vid shsoats,3 sets of bid-sheats
wvera found neither signed oy ACS/HGC & TIA/NGC,the
auction sunducting /witnessing official ,nor aiso
signed by the highest bidders. Hri P.B.Choudhury,
CuS/II/iC 12d prapared the tbove clted 3 sats of
Bid sheeta for 3 lots consisting of 471 bags ,615 begs
P and 379 bt gy of $9L1t indice ting the highest bid and
o cale amount as K. 1930.00 ,18.5750.00 and B. 3350.00/-
1Y respoctivaly. Wurther,sri Choudiury had also collected
e ©a sunr of K. JW0F5).00,boing the sule procsods of thess
;"i 3 lota of salt on 37.8.87 end 1.9.87 even tiough ths g
‘ bid s.wots vere uaighor el med Ly auction couducting/ :
3 1 witnessing ofrficisls por Ly the highss* biddors i.e.
Ve , withoul Jormal fhimliicetion rfale of tho aforasaid lots
| . throvugh proper and »ir public auction. Regarding
' collection of «als proces |3 againnt the three un-signed
) ‘ _ Uid sheets,Srl NM.C.Talukder vide answer (o rp.No.«?SiB)
‘ _ gtated the following - " Mr order to Sri P.B.Choudhury
v : wig wvery clear timt hw cnn sccept 20% of the bid amount
on the Ay of auction and mitil and unless ths rest -
monay 1is pald on 2 subsoguent day ,the consignment i
stiould not be allowed to remove. I hawe allowod to
accopt the above amount thouph the signature wag not
mads by TIA ",

-

i A b4 shoet Tor all practical purpose .
o being a contract “or sels of eartain specified goods
: on cartain specified ancunts and becomes valid and
oporativa only uhen the ssid Jdocumont is signed by
the puction conducting officer and the highest birddars.
i : In torug of CCO/N.Pay*s Ulrcular lester No.C/G5/7/ ;
| 83/ IV Rocom =30 Pt.IL 4t. 28/29.1.83 insuad in conti- .
!
{
1

© e van =

nua tion of Twllvay Bourd's instructions undsr nNo.77-TC-I11/
53 dt. 17-1-83 siratwes ofdthree) tighest bidders
are tw be tnken in Lo bid sheet. Tana ubvious object
of ovfaining sinmtures of three highest bidders is C
i inter~alis w keep sufficient proof of disposing of : )
| consizuwnts in vren fnd fwir public auction sale.
g Thus 1t 18 erystil olear that Sri Talukdar,in
1 consilers tion of ais ova, in collusion with Sarvashri
! DeKoloss, TIAend P R.Cliotidlur y, CGs/IX/KGC bad Ailsposad
11459 bugzs sait In three lots disregarding tho primary
norma of disivusing conglguments th-ough Public Auction
j Sale l.e. wvithout ubteining the purchasers! acknowleAzemsnt
for thnir bids showa &8, inst their namas in *he bid sheat.
| and their anceptance of %gads sbecified in the bid shest

The three sets of so-ctlled bid sheets submittod by
Sri Teslukdar on 2.9.87 as document of sale of total 1456
bags salt in 3 lots for total sum of . 11050/~

cannot Yo tredated aw a wlid proof of selling tha
/ congignrents to the nighiest bidder mentionsd tharsin t

: ’ - in absonce of at least respective highest bidisrs’ . ;

, U {p — signeturas on ths aforrnsiid sale dwocumants. Sindlarly,

‘k\ - d the monay depusited in thoir namns through Money Receipts ;
- issuod hy 8pl Choudiury, (38, Inlicating depusits of

amounts against the lr wames in the Railway records cannot P

be acceptad as a "alid prouf of dorositing such awount q

= by the ssme person &s showa in tho bid shest .dus to absencs {
e {

|d\"n' veeld ; t
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of Liwldr simeturean/acasptince in the bid sheets.
Thus the 2 forswontivned thres s0=called bid shoeets
dv not raflect tmw proof of selling ths consignusnts
aontionad tneraein turouzh pPropar and fir public
auction sale on 3l.3.87. ori P.B. Shoudtiury 's xaeapsniss
dscue of monsy recelpt towards desosit of total sum
Of 1 LIDED.0U ar aule procesds vithout isving valid
atiation alle decnmenits for thaso lots and sri Bose,
¥IA's mutting of groen penclil tick marks in the
relutad money roceipis w3 well wg in related entries
of ths Cash Book without corragponding vaiid biqd
sheets oxhibit their curlusion with Sri M.C.Talukdar
in irreguWlar digposel of 1456 bags salt in 3 lots
for Be11050.00 without prover end Cair Public Auction
f2le on congideration of tholr own.
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QW - Arnas qures - [[( ,)/
List of Micwionts hy vhleh the srticles of Ciarges
framed ajaingt Syl M.C errlicter, £ 4.0 8/1GC, now £CO/
Rates,HMalizon,ara proposed to be sustained
“h gt

Article - 1

| ’\l./gri M.C.Taluk'hr’.s C.uesuplication .it. 14. 11.86
Q - , L0 "AU/IHGC for twn drys CL for 1 11.36 ani 15.11.86.

o« Station Re~wurd Foils of 1) Nimport -l1GiH gyalnst Invoice /
9\/ CRRAOT/ B0 dte 17-28/9/865 Ex. 02 to NaC.

Consiguee's (stat Fed) epolication At. 15.11.86 :
for/132 gs rice moked undar Inw lce  /t.D.of )
Q‘ Q KouT dt. 17/18-9-86 Bxe D4 to {HGC and Sri Talukdar's
endorsemant ovar it. o )

\A(/c'cu/n.?.aly's Clain caszn m».(:/ﬂsgé;i’/as:a/‘ucc/z./sz7-av ‘/
% M and payment advice of Hs.lJ}llG/- 4t SH-13 U the fila.

-

V8. Placemsni mrticulars of Wwigon No.WsC 53751 and 8GC
24947 Bx. K2 to NGC at R ga=7u5="/7 (of K.C.5.C &v/S.Rly
? Placement Roglstar from 1-9-86 to 11=7-06) .

6. Gatepa s Book Poil 0,983 /8100 t. 15,1186 (of
' .. BeUS8C L& N.Rly's cowitar from I=11=83 to 15-11-86)
_ Qb of NGC My . - . : .

: -’/. bxit Gate g Hszlatar 02 MG MG Goods-shai'fr'dm
Q? 7+ 1086 t 3.5.87 ,

f gcg/}u.;r.m,v‘s Jireular Inttap Hao(,'/&’i/O/‘J;)/ID dt.

' . QM’ Statement o€ 3ri H.Jﬁl‘nlu‘ahfrucor ed un 2.9.87

7.9-87 ito 10.9.+47 y 3¢ L2437 and 31. L2.87 . ) :
w L : '

WP W'/ Lrticle = 2

N, K & ers i Tululiae!s 1A el for July 86 for k.350/-
ﬁ{(“:,}r , Q\o _under DAO/LMG's nedslg 2 X 0f 7.11.86 .

@2.. Sri M.C.Taluk-Br's sw tmusnt rovordad on 2.9.37,7.9.87

Q@\" to 10.9.87 ;38.12.87 and 3. 1287,

Q./Station coples of consignees® upplications yieDereorts
i\\ and MGR folls In conneation with mrticulars rafarred to in

. ymms 21 & 22 of Anne xura=A, .
s Placement register for (&) Wentern Rly for the pariod

o 24.6.86 to 1.1.87 ,(b) i stern,Cantral, South Central y Nor=
v‘p Chertt and SOUtfisTn Rlys for tue DoYlod 11,36 to 31.8.86
- and (e¢) local,s0uth sastern and dBlys tor poriod 1.4.86
Q\ to 22,9.86 ,in connestion with plucou nt/roloaso purticularg

B ';f/‘agons reforvad to in enlumnns 7 to 11 of Arnns xuraf-A.
LY e M—— T

KQ’ « Tally iooks forp consignnants from (a) W.Rly & N.Rly
' FCl) for the porind 21.6.36 to 18.7.86 (b) W.Rly ror the
bPeriod from 1Y.7.86 to 21.9.8G (C) HyBeB8sReCoHe & S.C.Rlys
(\7\ for the pariod fron 0=6-86 Lo L/=¥-g6 (d) N.d.,Llocal
‘Q\. and S.a.ilys for the pwioAd fronm 21-6-36 to 28-7-86 and
: - (e) Noio,Liaud So4.4017¢ 20w tin Foriod from 29-7-86 to
26886 in conasciion with reloass timo ang unloading
particularg of consigiasits for we fang referred to in
columt=7 of annawre : f . '

...d
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@9) B /}7\ mc/Hl (b,
2 - /

6. uvate lass 1} u L0 conslguents Cron (&) W.RLly

bsaring 30k 1H0.923/4 to 100 Dr the pariod 1)~7-86

to 22-7-865, (h) Wollly huaring Book do.14/1 to 100

R\, for the period 2=7=36 tu 10=3-U6 ,1c) N. 5. Ke G
¥

& 8.Rlys boarin; Book Hu.13:/1 to: 100 for the period
12-7-86 to 22-7=H6 (1) N.RL; beuring ook No.136/1
(Y o 1)) for ths partod 22-7-86 to 405-86 (d) N.E.,
Local and 3,4. Rlys bea ring ook Mo, ‘339/% to 10)
for the parlod 9-7-36 to 28-7<£6 nnd (f) Nedeyl and
S.KE.Rlys baawing Book Noa. 139/ to 100 for the
pariod 28-7-86 to 8-8=86 in connoction with rarticulars
yﬂrrcd to in columns 14 to 16 of Annoxure ='pA*

o 4xit Gatn Registers mainta ineg by Goods Clerk
/ of Hew vautmti (Gouodsesned for *n pariod 17-3-86 to
w 6=10=d6 1n connactlon with particulars raferred to
Q ‘ in columns 17 to 19 of nnnexure‘a' .-

o Bxit Late Rmglsters malutuined by RPF Of7lcisls
ofNGC Uoods=-saned for the ri0d 20=0=86 to 17=7-86
and 11-7-86 to 4=11=86 in connectlon with rarticulars

yrred to in elmus = 20 of Annexurs'A’, ' _

R\\‘Q o Compensation Claiu "X:se Hoge te=

&) C/61/LP/1731/ Nis/ 11/ 25,
B) C/61/LP/ 1125/ 68UC/8/8G.
/c) C/61/LP/ 112 Vikil/9,/ 136
(4D) C/GL/LE/ 1LA1/wi0/ 986 e v
: . &) C/81/ LP/B4Y/ .G/ 1/ 36/ LV N
G F) C/61/LP/1353/1G0/ 10/ 3G=HV
A G) C/C/LP/ LI5Y/uC/ 11/ 86/ 0T \)&
o \& R ey L ki Tores :
: «\ 1) C/81/Lp/ 1708/06S/11/26 VYV~
Q \ J ) -C/B1/LP/ IBSS/1GS/ LV 8=
/y) C/61/LP/29/nut/ 1/ 37 HY ‘//
L) C/61/LP/1CC/ 20/duC/ 1/ 87/3V o
M) C/ 61/ LP/NiC/ 1315/11GC/ 10, 86=-LY ,
/N) C/81/LP/28/HiC/ 1/ 8=V
) C/61/LP/ 108U/ HIC/9/86=1{V V"
) C/81/LP/1253p1GC/ 10,86 v
) C/81/LP/ 1676/ NGC/ 11/ 86~LV (<3
) C/B81/LP/1345/1GC/ 10/86
) C/6V/ L/ 134 JC/16/86 \

+CCU/H.F.Rly's circular letter {#0.0/55/0/3)/ID At. 29-G-84,

”'ﬂxj"?% 1.5tatement of Sri amiyw Kumir Harwah,fr.G.C/ikC dt. 20-19.87
Ll R \O\B.Statoment of Sri Nripendra Clendra 53 rvst 5 S UU/NGC ‘
CAN - |

dated 22-10-87,

' . de8tatomant of Jri Jowm Crnndre Daa,Hes-d G.C./ NGC
dated 16-10-87 : o '

: 14.Statoment of 3ri l(:Lmul Chandra Gasy,H4.G.C./HGC At.
@\ 22-10-87, ‘
Article - 3

A{lo Sl"i f1.C.'J.'nluR/¥lr'3 :!t.'.l tﬁfﬂ()“t (,mt'ld '.’."'9"870 7-90371;0 .1.009087
o 3Q. 12.87 anl vJ,LQlZOB'?o

2¢ COU/N.FP.Rly's fircular wsttor Ho0.C/65/0/30/1D AtedV=6=ti1,
3¢ Stution rerds L0115 4000 Je Report 3, MIR nnd cousipgneds
application for Lssessmant olivery Zur 19 gs Masur il
Booked undsr Inyy ReReNOW207/676532" (1t 12.7.86 ix%.COP to WNGC,

\ X 4, Pla cenent Register fur wocul,3.8. & N.E.RLvs for the '
‘@ Period 1lo4.86 to 20~9-36 in conmmuction with pfacement
Q\V rticulars of wagon No.9WiRC 23713 1I«.COP=NGC.
J/ ’ . ooo’oa .
, / . a L] 13
2 AL \}':';71(9: T ’ .
3.!-‘”,‘ o
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’ A
'é/l'ally qy0K for Hefeghy Bebe « rae for ithe poriod from _CJV,\
1126-86 to 28=7=33. :

\(—L,/’Gate Pass for Nebo & L d.B.ALys hearing Book 0. 139/
¢ 1 to 12) for the period 28=7=030 to R 3= 860

v ‘5&/. LAt tate iegister Rogieter Of KU Goods-she d maintained
’Q:\'\‘; by Guuds Clerk for the period 17=5=118 Lo 6=10-8C.

R M
Q i;//cmim Co s Now /i Wi/ 99T/ NG/ B/8B3 LV S

. N,.T.4kJournal of url M. r,valukdar for July/86 for . 350/~
?L\O passad under TAU/ikG's fo8.l0.17 LG dto 7=11-86.

i

Q\% \2./Station Heael foils of A-D.ﬁerortn,!{.(".it and Consignes‘s
- \V\ epplications for u=sasguent Jelivary of conslgunents
‘R \s

YR ‘Ba/ﬁ.dt Jats Register of NGC Goods =ued mh antalned by
\o '/ RPF staff for the @riod 18-7~86 to 4=11-86s

hrticie = 4 ' .

.

' ‘,l./state:nént of Ori M.C.weiukdar rewried on 2=faB7 ,7=9+87,
Wto 2987 ,3)=13-87 und 1= 12170 S

&, COV/N.F.RLy's Clpcular letter W0.C/G&/0/30/1D dte 29-6=81s

booked under {nwice/R.R.H03. 1/ 1671670 dt. 21-7-86

| ROOTRR SHAC and 86 & £7/067804 kud 057804 both dated 29-3-87
Ex.CPC to NuC. o . ,

J.,*./YPlacemont Royglator for -

' » va stern, Central,south Cantrali,iorthern & sSouthern Rlys.
%\\q, _for ‘the porlod 1186 to 31-B-860 -
Q{y\@'ﬂ.c. SC & He.S.Rly for the pnriuﬂ 1.9.86 to 11.7.87.
Qy pel V/Tally Bouks for H.5.E.R,C.R and 1.C,lys for the
;,Jy QkWo d = a) 1&-&.}-_-8\3 to 1=1u=u6 nnd (b)) 29=4-87 to 8717,
: , Jate Pass Books for (a) H#.5.C % .U.Rlys bearing Book
/?k No.1170 /1 to -I0) for tho puriod 20-8-36 to J1-8-86 and
g\q@

o

b) £.5.CeiteSe 5 & Coullys bouring o Hoge116/79 for the

7 period 21-1-87 to T=+37
‘Jooés-sh&d paintalined by

O |
‘ Q;" gocigsgglgrm‘_fgr ﬂj}he reriod [rom 17-6-86 to G-10-86 and
. 4,&, o 1)~ 0 o-a-‘ o . .

' \}r“a/ul')dt uate laglgter Of Nk;(;"

. *S(E xit oate Jeplater of (i3S Lwouda-shed mointained by

b&? % I]igﬁ‘zsggfg for Elu;«gl.'ariud o 18.7.86 to lelio86 and
o ® o (O] 1&10\)' N < ’ .
R ' z

 oupensation Claim VEESNu+(1)0/ SY/LP/ 1072/HG/ 9/ 85 W
ﬂﬁg (2) C/61/LP/999/il/ &' 87 «(J) C/ 61/ WP/ 1000/ thaC/ o/ 8T I

0.00%.

] & {statement uf Jrl.lripeudra Clunde sarma,Sr.GC of NIC Co
?\f) gouods~shed. _ ' DR . ' .
- ' \J/ﬁd Statemant cf Sri Sova Chandrw -"J«é,llend'(‘:.c./lmc
Q Goods=-shade. - . '
' . [
)P{)? Article = 5 ( .
M\t statanent of Sri H.Coualuklke At L 2a9e87,7-9=57 tO 19-0-87 :
%—Eﬁ& 3)-12«87 and 31=12<87. - Co ’ , ’ ' o
o Y{E'\?\ \Z(Station.rucoxjd foils of A.D.R:a?ov'c,l\lm{'&nii Consimee's '



applications for assasment delivery of ssven cunsigmionts

detajled in Anne wre'lBt .
%/N.F.iuy' s Cirouanr Lutter . U/65/0/30/ID dt.

29-6‘84 .

ent Reglater for #,C,f.C. and NoRlys for the
1=0-i6 10 1,=7-87 and [be,local and S.1.

r Lo poricd I‘romw in
7‘\

- connection wifli JIiceniont /rulease puarticulars of‘ -
' Wy gong referrud to in coluw: -7 to LL of fnneirs'R’ .
\5/."1‘&11;/ Bouks for ll,é,’t:,u‘ « S.C.Rlys for tis period

, 1290=86- o 10=-.i1=86 and ¥,343.1.,C.1 anA 5,C.Alys for
1od from 11=11-86 18- for the poriod
U7 und N.i,mocab& S.0s.:luys for
=3=87 to 3=7-:37 .

"'}3‘.) LU 7 iug "37

6. Gats Pagss ook for Gl Wy8y,CuRy & S.C.itlys Beuring

BookN0.117:/1 to 10D for the Perivd 5.1).66 £o 16.1).86
Q‘ NOK 7 NySyC45.C & B.RLlys boaring Book W{/l to 170
- ® for the period 3.12.83 to 17.12.86. H,3,C.R, & 8.C.

Rlys bearing douvk Nol.G92/1 to 100 fuy the nriod 13._2.8'//
to 2802087.&13,0,8.0-.“ & SoRL}/’I beuring BOU]( "O.
691/1 to 1)J for the period 28e2+87 to 14=1-87 N.B.
Rly's bearing ook Noll20/1 to WO “or tha pariod 4.5.87 -
- to 14.5.37 1n connoction with particulars of consigmmants
referrad to in colunns-14 to 15 of Aine wurs B,

v?./&xit Gate Pauy (le;istur of NG uoods shnd mainta ined
by Goods Llerk for period 7.10.86G to Be5.87 in connectinn
with particulars uf consignmente refarred o in Colugns
X7 to 19 of Almoxure's’ , . : " ‘

\,8./Exit vate Hegistur of NGC Cuod,s-shed mainta ined by. .

: : ' RPF officiel for ile neriod '

. Q s t¢ +
Q\\%%\%.

Nt

y anad
r}iculars reforred to 4p coiunm o 20 of anne xires-B,

§ e n

o Compensation Cledn Case loe :-

\<

- .
— e o et ¢
o E L e

(-

. ‘.

T

~ -
e e At
pirr——

{

R bt

o a) C/61/LP/92/Yaik/1/27 ~117 T . Oy Sl

/ ) C/61/LP/ 2y I C/2/ RTel it v " :

. ) C/BL b/ 73y TG/ 5/ 8747 ; Vo
‘05\4\‘ /fﬁ) G/ G/ LD/ 764/ 00/ &/ 37-117 v " ,
? 1 p) C/8Y/LP/ 53U/ 1/ 3/97-1T o ?

~

prticle - 6 ~

7’; ) C/GY/ WP/ 553/ NG/ 3/ 8711V

wl./s_ri I{.C.Talukdgr,ACS/Z'f(5C‘s stugomant r
7.9.87 to 10.9.87,30.,12.87 and AT 136137,

ecorded on 2.9.87,

qt. 28/29-1-33

Hoserva” Price Recister of £CS/HIC for tho period 1.7.83 -
to 3201087 . . ) .
w./Station copy of the 11
Public auctlon on 22.8.86

(Bq/ st ‘ol cuamo I1tilas to be svld by
at MU Goods=sinvd . . ’

at NGC on 22

Cadl '80%0

Yl%\g‘ﬁ(smtion Copy x{f BilAdzrs?

1lst Sf Miblic nuction Sule held
17 . o

B Station copy of Bid uhects fur (u) 133 bags salt from
' Wagon No.SRC 37590 L4 Chib to

. 1 9 salt from HdC 17741 wx.Tll to LCC for k. %1t /= (c¢) 481

o X VT bags silt- fron WRK GEOLL LXe Chib to NGC for B. 10) 100/-

‘ (d) 255 bags it rrom eC 18820 Bx.Chib to N for $.5000/ -

. (e) 220 bags of selt fron CiC 2101t Ex.Chib to MUC ror

ceed

—

} e 0 =

) . .

- —— . mmevas

‘ .

NPT S

, . ! , - F
~ N\ CCU/N.F ALy 's Clreular Letter No.L/45%0/93/10/Re com=3 Pt, 1T 095 |

0 Lop [se 2000/« (b) 202 bags

plag |
BT
i

I

il

!

i

1

1



7
QU

N

V letrer HooKCC/tig/ 8783743 Qt. Be9=dY regarding wivlesals
? ‘f rate of vegetable 04l ofi 19-12-86 and Fystard 0il on
27985 , ’ :

%
a

1t

- ,Q\%‘o

Bildidexrs' and .
\;‘o/i'hotoswt coples of Raxbzaiz List uR Did sheat of

' ‘\La./Asstt anamg\s.c,/\.f,sam" Sttt Cu=Nuarutiv

011 auctionsd on 19,12.86 which wara flind on 21.8.86 |

tubfé 13{ Slri ] Kunms e, b MM/ 05 Note dt. 8- 3-88,
k- Artlcie = : :

[ L1088
‘V{stn tion coyy of VAd shect 01 2 Atins of veyetable il%/ lfi% ﬁ -

\Jzo/l'tas.rsrva prico of salt consipmurent avctionad on ‘22.8.36,

: 3DI 13.237 -an’j 3La.‘.29{$7o’

@Uuluaﬂing Jaotialurs of vheat froem & gon [0 JJiY 14328 Lixe
WI to HuC on 9.22.66 15 the ok o

%
. j
) (92 Nronse A1COMED.
7 . o N
ra)

N {
for ise ¥3))/= LU WL Lags it from wll 39868 and |
wiv 2722 fox ise Yud)/~ (g) 200 w8 salt rom (4C LE351 ,
gXebLuld Lo 1dl for ts. 210 Y= (h) 717 mags salt from il
CCC 2U03 N 1495729 g

SUh B3AB,URCL 50 ax 101 to HGC
for 50 15100/« (AT ~Fr mgs“rﬂf from SRIC 3597 Hr.
Chib to i€ for e 9col (§) 20 iwnzs sit from HC
5453 2x.Chib tu 1iuC for M. AW/~ () L gs salt
from LsC S18Y2 2x1.Chib tu HGC for ide 3500/ (1) 240
bags salt from NiC 14035 Bx.Chib to KU for tse 5100/ =
(w) 290 tags sudt from € 53779 Bx.Chib to HGC for '
6,423/« (n) 220 ags suld fromir C 22707 2x.°0ib to ;
Rel Lor 7. 1200/~ and (o) 480 bt.ps -ult from WLsC _ :

22873 Bx.Chib tu NGC for iss 1008)/=

59t tins of M/0LL unloaded from Wapon HooNLL 15564 ix.
IDH to IGC solad through Pubiic suction at JGCON I<DEgs v |
along with Photostat coyy of conel,wrts (1/selard - Gl A}/’b Le '
Industries) Basinck «it. 6.4.85 and ACi/NGC e 1At tar Noe -

GS/ Dn/87 dte 29,167 tu CCOLUL 0.y —_—

0il sold threngh lublic «uction ot WGC Gouds=shed on
19-'\_‘_36. . : *

I
]

o General Seev,, faurup Chenler of Yommerce,Guwabatits

»

e Mirketing
and consumer s Fr.levation Ltd.'s-ie\ter HoWil A4t.

24etubXo o1l (Tripti Brand) :‘

829-87 rajpurding Stat <fed ratg of
on 19«32-36 and M/01il rate on 9~deis.

o Kamrup Climinipy of ~Jo'mncrcr.-/'(mmmti‘s News Bullotin

dt. 28-9=85 and 19-7=86 regarding viaviasnlo raw of salt - | BRI

S94 tins /0Ll wuctionad on 9.0 and 227 ting Ve stable

?O-?-HS and 14=14-45 resmctival;f vl racorded 4n ACS/HNJC'g
nagerve s'rico Nagistar for ths ohpiod 1={=83 10 22+1=87, - ' -
]

157 4. CoTaiuk. Jur AUS/iiC ' o :3tut<-:m\eut A 2.9087,7.9.87 to 10.9.! .

Unloading wally

L She
of NuU woods alied for tue FOriod 5.1.86 to NedeB7, -

N(J-l

5 ‘ z
oBid slieet of Lonse Wihae T unioa dad frum ITC 14328 Lx.BJI to |
NalU s9ld at Be 000/~ "on 19- L’%-iii,i_at L Goods=sheds

ol{esg‘r ve Pricve of wmdoax wheat Cotisizument. received from Wagon
RoGlAS 14324 Clwed on 19-12-66 rocordod in roserve price
reglalor of ALG/ihiC tor Los Jeriud LG U3 0 22e Lelile . b

R

'

A Y -~
| ceossas O

[

. . . . k]
. . . ¢
. ) e ° .
. L. - U o
— .
T
; £
-t ?”Vu@ - — T
\\‘\
KN »
. 2
- N : .
W .
T, e
> o "
% ’ g ”
> {
]
1 Wy



‘ ‘ e A (mfe
,6«:(8?)) 4’?)4‘ | o;\

Lrticla « 8

1)"9"87 ,J'J. LZ.a? unfl 31..\.2;.87.

i LW)QA;& tauont of Sri M.C.Taluktr A%, 2-0-d7,7-9-87 to

VAZ. Bid Shoet of 64 agss dnaged rice "anloa fed from wagon
\ £$0WRC 22845 on 15610,86 nix, 111 to MC sold through

Q\v{x N Public Auct iul?' on 28. Ll.86. P@N
AT -Gﬂie.serva Price purticnlars and weignt of 61 wmys rice e - !
% \ unloaded from WRC 32815 on 15.10.85 fixd on 28.11.2%6 *.rv"i,,\'"fv

. L ag apbearing in tho waarva Price Ib;;istawbgﬁ
l® fox the period 1.7.83 to 22.1.67, ——— A
e T

.?\w@
| _‘ | Q\\ﬁ :}

. :/ « Unloadin,, m»rtimilar

of G (3 rica fron WRC 22845
on"I5710.86 ay vecorded in Ll Unlly BOOK oL TiOdown Woe.1l
for the pariod 3.1.85 to 3)e 487 whorein Cuad/ II/NGC
Tecorded the welsut of tiw cuuslgmant.

&/Statement of &rd FeoBeCuoudbury, cad/II/HGC o

V&) » Statement of dri 0.K.d050,Ix.1 10/ NCC.
K |

hrticle -9

V{Stateuent of sri M.(:.'jalul-:dar-,;it. 2.9.87 ,7,9.87 to
10.9 25?930012087 and 3101:-:-87.

o 7 Sats of BLd sheats for (a) 2% hegs salt from (RKC
52602 for Ps.1200/=~ ,{(b) A2 bags =1lt from SCKC 44056

for B.175/= 5 (c) 225 bags salt frou ECIX'X 31203 for
B.2200/= (d) 370 bagé salt from SURCK 85303 for Rse 3350/ -,

- (o) G615 mgs salt from‘BRBOX 1074192 for R.5757/~ (£)

765 lmgs salt from SCC 2489, HuTCHT 62110 and SRC 34104
for M. 3373/~ and 1g) 47itags salt from NG 25721 ,

WRC 5509G and WRKC 62178 for Is. 1950/~ which ware handed
over, to Dy.CVU(T) at i3C on 2.9.67 by ACYIGC, :

Je Biddars® List for Public Auction ut NGC for 28-8«87
and 31=8«87,7. : B

/ ¢ List for uuctlonable goods for austion sale dt. 31.8.87,

Q\‘>§ \/(.ﬁo/é‘ri 50Ge Dhary VIr/11G' s Aictlon Sale Report lo. 3B/ AUC/NGC/ 87

I8
57 .
RES

W

‘ﬁ 3
R\ -

_-\'Fg@?w./gnatamnt of 3ri D.K.Bose,TIA/ikiC dt. 2.9.37.

dto 3158087.

AY

> Spatemant of Sri S.C.lme,TIA/MY At. 1.3.688.

. Gmall shoet of L&per pus=ported to bo loserve Price list
of 2728 W33 amit in 7 Jote written by nri Nen.Bose, T A/ NGC,
containing. Sri H.C.Thavildar, ACS/MUCs siguature At. 27-8-87,

o shast of 2apor written by Srd D.K.3use hearing caption
“Calculation showing ma ximum rorer w Prico rimdgforpthe

UC & UD Salt bags lying at NuC i « MG Gouds=shed, taking
the factors dndorconsideration ag entioned balow'along
with duplicate iy coples of stil shnot written by Sri M, -
G.Talukdar,AC8/N:C and sri G.C.2mruld,CG5/I1/MiC.,

M

;j@.//&‘ri DeK.B0se, 3% TTA/HGC's 0794~4nL dlary with caption
. 7)/ " Hew Gauhati (Auction) opened on 2hehe SR, '

Article ~ 10

\qwd/éthtement of ri M.C.Taluk@r £x.aUS/Hul dt.‘2.9.8’?,

AT

N
Y
N

7.9.87 to LDeY.837,80.12.87 nnd 31.42.87,

000007

0ol

£

d
%

'%x.“*-—‘ —

oA s i

e

———

P —— b - eyt e T e ey Pt Ay PO B st € a5 ety S A,
-t g - — o JS . . -~



-7 -(_8—9 %AWM'C?\

UL st of Sed PuB.Choudinir .06 Y IT/,0L0 .

H

< —
~~F 7
-

1

\ 9 \‘f.c
Q d U@\a./aut,mnc 90 Srd DereDowy, 044 LA/

e 7 T2ts of Bi4 Shaets 4n cuonnection Mith Algpomal
P uf 2723 tugs of w1t willeh were bandad over to dy.
CW/1 at iiGC un 2.9.37 py ACD/ 3G vizg, (a) 229 mes
W calt fraan JuhC 52602, forp is, L200/= (0) R mgs salt
froa G 11055 Por I, 175/« (2) T35 Lags salt fronm :
\ \(d YCBUK 61293 gfor s, 20/~ (4) 370 mgs salt from 5C 3u4
Qg : 86303 for 5. 123)/- (q) 515 tags snlt Zrom w4 107 12
for 5o 5730/~ (£) 733 ANze qult froa oCo DEO,H 04
62110 and SRC 31Ut fop i3, 27 = und (2) 71 bazs wnlt
from 1C 23721, 4¥ 95093 g LS 32178 fop 15,1950/
1 vb{ 1 Sheat ¢f anoy wrilton 0y
: . bearing -aption * ulouin ton Nowitg ma vinun resarvo
3 q »?’ Frice fid for U « UD salt g dving dg GG B « H¢

%]
W00 ds=shed taking tho foliowing fuceors into considera tion
as nentioned miow o

el NKeR032,4 8% T A G

; V(Zo/statemont of Ura G.C.Bmrall, s/ 115000,

Q\’y’? faticle -

- ——————

‘,//l. T1a's 01l of oseyve rrice <1
3 sieets)or 7 lois of elt
21t from sbgon Ho. <Ll
921 mgs of svlt from
B 12,000/

st0te 29-8-86 (4in 4
and bidg sheet Zor 224 ba;is

25952 UX T o fie alony with

Ha'lo 32527 xl 121 to g for

suld throuph Public Aucy ton ONn 5.9.86 which

subnitted ty a4 & Cap/j F.lly by 2 D.K.Boen under No.
DR/ 3G/ 00/ 36m20 ata Yofest o o

s e mh ==

e

VL Resar ve brace of 7 luts of elt fimd by aCY/iisC on
288t as aptearing in his Rocervs “Srien hogister for
the poriod 1-7-u3 to @P2f 57 ). )

2.2 -1 -97

s,

Article -~ 12

vlém_tcament 07 Srl MuULTAlulip At
CM 1)e9487,.0.012.587 wnd 3. 12,87,
q (.m% \%ﬁtatrzmcnt
Sv «

Jo7 Gta teannt

209,87 s 7.9.37 to
-}

¥ b
: _ ,Q\w9

)

T

£ i duk.osn sl xe b L/ GG,
P .

C

0L Sed el Chowdiury , CuS/ L1/ 10,

e 7 sets 0 0fd shoots I oconusetlon with disposal of

2028 bigs of ;LY viion ware Layind over to Dy CVULT)

at duc on 2,35 DL oGS/ G vz L) 229 bas slt

from Wiike 5232 p s, L20/- (B) 62 D45 St from SURe

2155 for 150 1753/~ (¢) 225 Lugs of mlt fron sC BOX

51203 for A, 2200/-(1) 370 ;s =21t fron UK 8673 , -
for &, 335)/- (o) 415 Migs salt Cron SRBUL 107492 for

Be 5750/ (£) 755 nga salt from 3¢ 2449 2 HIEXK 62110

~

and QIS 21104 for IS, 3773/~ and (1) 471 m3s salt fronm
DAC 23721 ual 53096

and URKC Gri/y vur Ts.7195)/- .

‘ 7o Casn Books fo» UC & UD Gactlon of iitc Mg Joods=shed
- M‘b for the period 9-1-47 to =987 .nd Auction Cash Book
6 V g‘ W for M€ 24 Govds=shed for te period 1-12-86 to 1-9-47,
9 ' s Honay Naealpk 11—5&, for V¢ & Ud vaction of IGC Gouds=shod -
M‘&) containing foil lNos. 76N/ quad nato <614 and Anction
)}3'),. mncy Areeipt 3ook for JuC g utuds Snod contuadning foil

¥

s Y2290 prag upto - 207.

i e/ an iy 's Lireisar lo L3 4G et/ 35/ 0/ Y T e cem~20
PLLOIT At. 28/29-1,81 in contiinmtion of Hiy.Bvard's
letgop _i«u.??‘TC' II/53 \t, Weu-83. -

o

0
> NN NI NS Ny ‘?;5]5‘“ . (
(p.v. VAITHFESWARAN)
CHIEF COMMERCIAL SUPDT.

- ;_,*_.._‘-._—.—-—*"v———-‘ o T ™k s < — —

. ) . - . . 4—'-—-‘37:7’(‘!
' o ) - e
— : . £ v ,
~ . . “~ CL ) L e 8y
-, } 2 - : " .
EERC E . N "
R l, \ S |
. - . ~ . .
A ' ' TR ~
A
8 4
»
>

-

Y
&

w



|

1o

3.
4.

1o

1o

1

2

o

2
3

P o A R

Lyta

Sri D‘Z -’A)‘if‘,.bncl J’/:K" ,LUW J.M/HQ/“—M

_ /9'%@4 /Hl(m/) ‘
39 Lne xure = IV 0\

List of Witnesses by whom ai.ariges franed against
Sri HM.C ialukrnr,..x.bCo/l\hu,now LCU/ 1A \,es,li FaRlyae,
Maligaon are propused L0 or sustained

Lrticle = 3

hil .

Articl(, -2

Sri Lmlyu Kuter .Jrv\.a,nerior Uoods Cilerk/NGC Guods=shed.
Sri Nraipetdra Lhandra xrua,sr.Goods Clerk,HGC Guodsshed.
Sri vove Chendra Ims,Mde.Goods Clerk,luC Coods=shied.

Sri Flital Chandra m,,}‘dououdq (,lerL NCC Goods=shed.
Articie = 3 B

Nil ,

“Article = %

Sri Hripsudra Cliandra
NGO Gouds=shade

M1a. Br.Goods Clerk,

Sri Sova Cnandra I}'\s,Hnad (icols Ulur:c M:
Goods=shed.
Articies ~ 5 & 6

Nil .

nrticle - 7
ALV CUT
Srl Bhagaban famnmczx My SCo caing Crork,liGC vouds=shadd

/

hrticlo =

. §ri PoB.Choudingy,CGs/ IH/KGC .

Sri Dhiloiose, B LY L/10GC ow Tin/HAeQrs./Haligaon

Article = 9

Sri PuAsuiondhor y, Ui/ Z4/8HGC
Eri 5.0 o BB Ty 5 %L L/l y MG now, 'lu»/r\\_")
Hri CGolnl Lln*xrlm Bhuaeld, (U“,VIJ./IN(:

rehem 0 . " ’ L

IS,

prticiuy = 11

‘.ri P.d.Choudhury,Cus/ LI/ wes -
Srl D.K.ee, d kT TA/HGC  now "L\/xl)/lhlﬁg' won

¥R oA
L.C..‘x e e e

Sri Dlliosey eLETA/IKEALIVC, now ;UJu"/n:tl* fon.
Hri P.. tnowdhwuary, Ca/ Ti/ e

oty

. 0o
Sl
(P.V. VAITHEESWAR 4%
_ | CUIEF COMMERCIAL sug)n'r.

Y e m—— - c———

‘r
Py
by

:"q:

|

DRSS i T

» ot o

v
~ TR o L -




INQUIRY REPORT
in thoe DAR Caso against Shri M.C.
Talukdar,ox,ACS Aoy Guwahati (noy
vorging as ACM (Mlarkoting)Mallgaon.

G et

Shri M.C.Talukdar, the then ACS Mow Guwthatl now wirist .y
as AGI(Markoting)Maligaan was issuod with a major penmity
nonorandum vide CCS Maligasn's L/NMo.B/2 /GAL/250/Con dnted.
27.3.9%0. Thoe undersigned was apgaintod as Inquiry Officar wide
CCSAfaligaon's Hotifieation Ho. /'H/GAZ/%O/ém Xt—-lG.B.@m
Tho Chargo Sheot and certain ather Documents were forweacded
under GM(P)Maligaan's LMo, E/% AIAL/250/Con dated 23.4.91.
Tho then Prosenting Ufficer Shrl S.Chakrabsrty wms genorsii
not availsble or wss on sick list.. o was replaced by Shri i,
Chexraborty vide CCMMaligaon's Hotification No,R/3 /0AL/Dnay
Cen dated . 7.9, 92,

2. A copy of tho Statement af Article of Charam, Stagoaras
of i‘.mgutation of misconduct/Mmisbehaviour, Iist of Doey-
ments ralied upon and List of Prosecution Witadssos presont!
arc cnclosed as Annexuro-Y to IV resggctivoly. The Frolininn:,
Hoaring of tho caso was hold on 7.4.%93. During tho Prelininnr:
hoarings, the Charged gfftmex Official (C.0) donled aach -+ o
overy charge. Tho documents relied upan by tho Prosecutyir .o
takon on rocord and a list of these indicating the cadivcy .-
¢nclosed as Annexurc-S. . '

3. The Begular Hearings gore cammenced we.o.f, 21830 b
were ndjourncd till 4-10-93 to ennble the Prascgaiiee o
prosent ond its “itnosses. In all, Proscecution prascn
nwitnesses, narkod as PH-1l to P8, N0 kitness wag prase-ton o
the Defence., Co0. ungs 2ls9 Oxanined an coertain palnvs oy too
I.0. Procacdings of the Rogular hearings. sontaindapy sxenis.
tion, cross-oxamination, re-cxminaticn of the Kitnaszar wn
well as of tho examination of C.0. by I.,0. are encjosed "3
Annex-ura i§. < -

4, A fow Documonts were submitted by Dofoneo. Thess nfva
becen takon on rocard on 4.10.93 and aaried -8 DR.IR 0 Y,
DD-.2, DD=3, DD-4 and DD-5, Those arc cnclosed as ‘naexvrcs 7,
Cepias of éhe Dally Order Sheots arc onclitsed as Anacxure.i.
Both the Prosocutiin as well as Defonce submitied thalr Weliie:
Briofs which are onclosed as Annexure-9 & 10 rospectively.

P

8. The charges breught, against Shri M.C. Talukdar pertain

to the period whilc‘he was..warking as ACS Mow Guyahabl
and nlso performed duty as Xansgor at IDAlaMeingaon. Bach 5l
the Article of charges. is conslidered individually in the su-
cecding paragraphs, S T

6.1 Artdcle - 1

5.1.1 Prosecution has allegod that the C.0., in censideratlon
. af his own and callusian with the consigneo, irssued =
fictituous A/D Roport \dtnmtbphysiafcaliverﬁic:ti an :ndu:czzgm
sssossmont of damages. of 132 s .of Tice consignmont. 3
thus alleged to have anted in :felatim of cco/ﬁ%&ignm 'n

cantd. . 83
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instructions (Expibit P-8). Tho AN Report Wag ‘alleged to
have been issued on 17.11.86 with a back-dato of 15.11.36 uken
the .0, was ayailing 2 dayg! sanetionod Casua} leaves on 15t
& 16th Hov, B8 st of his Hd.qQrs (p.1), Evidences have boen
groduccd vido P-§ & P-6 of the Laet of reloeasc of wrgons i
aining the consignment of 295- bags rice on 15.11.86 ana ajj
the consignmonts boing removed from Hoy Guwahati Gosds Shed

ment vide Answor L0 Q.5 at tho time of.Faet 7
(P-9A & B) Merein.C.0. .contirmed that heshas avasjed the

aforegnid. Casual Ieaves and returned o Guwahaty only on the
néght,.at;me,u.&.@urthar,, in-Aasver:to Q.27(P-94 & B}, he

aining the fact aof tho.case from the.unloeding Gaods Clerks
in responge to,the Feéquost by STATRID, en ;g- I
5.1,2 C.0., vide .hia.dgfonce,cantaiueﬂ in the Written. Bries
anixure-10) has stated that tho Prosocution has .
failed tolprove the clements of consideration of his o,
collusion with the cOnsignes and -Focording imaginary percant-
8ge of ‘damage withont zaical verification, Ha has further
added that. the '28308smant in this cssc ¥is made by the gtafe.
and his approval was givon later s, But he hag not guotod
any author1t¥ for such action, wiich 15 Justifiod im oniy
on grounds of & se.called practice. In doing thiy » DO would
a 8ear to have violatod_tho»ralevan_t instructions 1n the said
cblts cirenies. iola his ‘point vide'tho Writton Brigr. gy
P.0. has not pointed sut whieh partiaf CCO's. Circular hes boen
vislated .1 suporflucus, ' S e e
o NI LR " i T Wt i*- | R
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- 8.143. From the above, it i established. that.tho ¢.0, r90ord.

. od the assessment aftor the goods were remaved from
tho Goods Shed, thereby defeoating the very purpesc af ascegs.
seat delivery by a Gazotted Officer -deta}lod' nstructions
for which havo baen, given in -Bthibit p.§. Ihosa-instructi ons
enjoln upon the Gazetted Orfico;:.tgvporsonally exanine the
congignment for valen AD is to be made, Howover, the Proso.
cution has not.producod any avidence in rogard to 3uantwa of
ass0ssmont wrongly made, {.a, s, whothor tho sssessed damagos -
were excessivo and. whother any undne ‘loss.was causos to tho
railway, Furthor, ne evidenece was produced .by Praﬁocu_tian of
c.0, actinﬁlin'cauusim vith the cansignao, C.0.
moent vide kxhibit P-9A & B that he recorded tho ngsogamont
aftor the officinlg of ITAYE STATFED approschod him and told
that ‘thay -would be“4n ‘trouble in thoir offica if the mssoas.
ment was not ‘recerded, appoars to bo neargr to the truth,

. sa o0 T R A R Y b [
S.1.4. In view of the above! the chaxge as' framed, is mot -
© fully‘proved. However: it A8’ proved that the G.Q,
- made tgc assesgment aftcr tho” gande had loft the
Goods Shed mnd to that- axtont imaginary percontages of Aann-
£¢5°t0 rico bags wore indicated, - - . T T ‘

{
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5.2 Artdcle-g  .r.'. LT S gg e

5.2.1 Prasccution’s cage is that’ the C.0. in considorats o
- hls own and in .collusion with -the cansignnos of

all the 21 consignmonts $ssuod fictituous A/D Report wit:
physical vorification and actual asgossment af damags/defeo.
cloncy in vioalation of CCO's eirculer (P-8). Theso sonsigne
monts are alleged to have boon unjosded, dolivored and romo.
ved from How Guwanati (HG) Goodg Shod during the period of

— contd.. .3
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«rstation, viz., 16D/Amingaan.{groscetution

. dence by way o TA.Jgurnal foOr July /85
"-A/D; Ropar

- .the' timings whon :the CO was supp

. active duty; houra.ot.1CD/Amin
. bo physically prasont to eX

-3.3,

’
A4

. S PR S P ;
 pours vhon tho,CO jwas, ongagod in

ne

&Y gt 4, .- . .
fperfomin duties nt out-
as producod ovi-
(P-10) '2® tha C.0.

ts had boen issued’ by the CO0.on ‘the days and during

osod ‘to have boon ongagrd 1n

aon and could not; thersfora,
I a88CsSs

the quantum -of

_damage in -tho. saidgpohslgnmcnt"f,u,‘re@xj.rcd-_'vidn Exhibit P-A.

v As
jr 2 (P=

>

A& B). the ,consignnonts wor

#> him »as;rogards vaxtent of ‘damago.

to tho unloadin
r “ .Poant.i..ozrs_’ Ah)
b7 4 dmagg,@tb.","ﬂworo -donied
L.a".ﬂ01°1.'k " I
« 2. Wore

Goods Clerks to

13

a3 .the, rénmj,nar;'a;

“confirmed by Witnesscs®

.hoarings -vide‘thoir. answor tolgs

.. in-Chief..Tha.P.0.
. _-vido.P-9A .& B;"Yes, th

}astions £or-A/D:divectly’ ‘
fa -rin‘-my»«nbscnco,qggodauromsved and
1 .Gawahati scnetinmo
that -this-indicated existence of

, = 4 v v§ owKlaae PYTY AT
tho CO and,the,consigReOe. 3yl Sub aninagn’s [

1 o

L

P
LN
RO

-
»

AR

. 1io0d upon as: thoy ware dictatod
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{+..29.6.84T(Bxiiblt-

(coasi,
o.mo%

gojr- CO's. answors.at. the timo oL’ ¥ra ‘
e’ndt ,physica

tor, gotting Ainformation
d by tho‘conderned unjsading 'Couds
vestigation.. These statomonis

"

1 to Pw-4 during.tho rogulss

tor”

of* Praliminary Investipatlon
3 “n ot ally ‘verified by
cO'sallaeged instructions
reloaso tho consignments
rogarding oxtent of

4

Y during their examinatia-

hss “also;rd E\rr'od;to 'tho'CO's -gtatenent

00)'had ‘given -their agplic:a»-
hysical'assessmont done
attor "ny. arrivalsat Rewu

Con tho.same day“and‘sometime’ later on" and

willful collusion tefidca

, T )
Vs Lo g

KR -:?'_'."—3‘3*". &3 116,47 b,‘yvnl \'":&é l{bo Ady aran e ey
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4 +i+10):hassindica

officials., He has stated that A

¥ ntine «ofy Preliminary.Iavestly

'5.2.2 In’hisidefence |56 Sigochis writton Biief (fnnskare-
£ed zhnt,.;statcmonts rocorded at the

ations could nst bo, re-
ut to mouth bgGVi ilance
was made by CGS/&(3 as po?

owors. He hag, further. gtatod, that. the,gorract procedure of

stacking thoy de'ba g andisegrogating .t ,
Hew Guwahati.' as brought’out during

was|ibeing followed. a

thelleroas~oxaninatlon “af thosMitnesses,” He

.

that tho-Prosocution have not’,questl
3 and’ tho snamo "was YO
has also stated that as ACS Mow Guwahatl, he hnd

-

cioney was therd and

Books, Ho

£9 ‘19ook-~aftor: the ‘goods. shed covering an
Kn, in addition ‘tq.tho Milltary
pandu, Shillong, ‘?ut“_hgtmcy, and-also-t

Aningasn. Ho hashfurther stated
ropared .after, 3 -mon!

according t2 him, TA cla
rounditrip.to 1 CD/Amingaon from

days ;-he 1did: not -indicate tha,

.
vt

Officer(A0)/Hov Guwahatd,

eculd have. baon-{askod’ by Vigt lance abaut

l )

‘months ¢ Thaigh! tinings

ating,the damagod onog WD

ag-pointed ot
ioned, that-damagsy ‘dgofi~
floctod in the Tally
aren of sboubt ) Bar.
',‘;"FCI‘Dggﬁt, DEOS/
o-the wark . Manager /100,
‘that, the TA bi1l had becn

wero ‘not ‘accurntc,

‘Siding

‘ abd ) ,was L70%,only. and yas not 1rro-
Ho has,.als? stated that. though ‘he made’ more thao 400

How Guwahati .on cortaln

sano ‘with tho dotniled timings
s TA ‘Journal.. Be .has .alsormentionod that the then Arvox
Bhri RIHS Kalita, nov AR Crawehatls

these spocial oire
Assam and-also that

«theo ‘A0 had sgaenrtho 'CO_making ssscessmont inspite of.the &if-

£icaltisituation., He'has alsd brought- out :
elt out which part of CCO's circulardatod. |
pr8 P/3) has beon violated by him.and.hw.

r¢ion has.-notys

wiLy v Al
' ]

b, T er ¥ Sl S

T Lt B

s.é.‘a At-'ﬁiho time of proliminary cexanination,: it wag:egta~

to Q

o time of 40 - 60 mts. will be
1ivery of 40 bags of pulscs. This has not been disputed by
' ; ; ) . ’ H : Oontd_".‘ﬁ.. oA
l‘r\ t '1“‘“’. 1”.‘:‘~.'£: .
Al o
w@, R
. e
13,- D;:&.a{ (4"{' 7(’5"#_} | . . -‘
£, Cacesotzoigry, - ' -,

“pqprblished; that tho precodure stipulated vide: Rr.Fnl
I yen £OT|IA/D wonld take cortain time, . .
.00.203(P-9A &B) during tho Pact Pinding Iaquiry Ahat, °

As ‘per:CQ's. nnsuer

roquirod forrassessmaont £19-

that: the Proseciu- -

A
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the dofonce. Howover, it is a fact that tho progocution has not ‘J\(b .

statod “ whiech para (Ex.P-8) has boon violated by CO, but ti<

prosacution casc rolies upon the fact that CO was not present

at that time when A/D was- supposed to'havo beon mado as por the

timings ‘shown in his TA Journals. Vide P-8,'1it is not nocoasary

for EPF staff to witness tho assossmont, whon the'assessmont 1o

grantod by a Gazetted officer. This means that the officer mak.

ing mssessaont must porsonally sco tho consignment and act as
per para.2 undor the hoading “Assessmont® in Ex.P-8. Thus,thoru

18 not mach force'in tha CO's contontion that tho prosacution

has not 'spelt cut, as },"u‘.‘mﬁh P}r_a" *P‘{‘P?Q" eircular’ (P-B) has

beon vAgolated.. ), VL% ieren frn iuLgant it
» . R XS O PO s AL waiin et AN ' '

§.2.4) CO'has contendod thet.ho madd maro. than. sao round trip

o Ty from Hew _Guuahati‘ta,lltcn/znip'?qm.during ‘the day and

that timings.givon by himyia.the- TA' Journal of .July/B83.ware not

accurate but ,only reflected TA claim. qrg:loé por- day, einco the
ournals- wore £illed up much-'later.duo.to his prooccupation,

: ‘oxamination of. the Placement Rogistorg,Tally Books,Gate Pass y
Books and Gate Exit’Registors”produced'by the prosocutien proves ‘
that' the consignmonts'were supposed to'have boen nsgogsod dur-
ing tho periods when tho CO was noat grosont in his Hd.Qrstovw
Guwahati, The timings onterod in TA Journal of CO are nst ohsor-
vod to be identical';on’day<to-dsy. basis.'Thus) it wsuld bo tno
much of & coineidonco! that on tho: day .assessmont delivories,
wore supposed to haverbeen made,-tho’'CO msdo more than one roind
trip to ICD/Amingaon and-mado no menti on'of it in his TA Jor-
nal. Thus'CO's dofonce'that-ho-mado:more than ‘one round trip

to ICD/Amingaon in cach-snd ovory case ar"!'l/‘D 11;3;‘99 by tho’

LIS A ¢ SO 1 !

rosccution is'highlydmprobable,- *i ~4-° -
g.\ N ORI s DRV g ,L.y E e et AU TS BEATTLAE o s S G SN
pr yids Frhiet3'beyQ sps2ndy oL dhnone 1o oun et

5.2.6 Howover, 'the prosceution has ‘not’boen ablo’to praduce
<+ rany! evi_ﬁoncg‘ hat _thc;_dmago‘uaessmont made in any case
.of A/D,'vas _nn tho high sido’snd’resanlted in any undus loss to

i thovral‘lway; and’ additional’benofits t2'the consignoos. Ho' ovi-
donee of, porsonal‘gain’ to the CO'has also boon'prodaced,’ !

L YR A s '.._._L:“p [T RN ¢ .;33.' l.;. e A u.-“\f

' (et apasre 7T Seewma o Ao hOnsT.o et

4‘-‘:.“‘ - " o« it oy adEl o gt e wne 3., LI A‘,._; . .K' .
52,6 In viow ‘of.'tho, above,: 1t wuuld appear that the defence
L% givan by GO during nis

'i:‘gnninag exanination at tho
timo of Fact Finding Inqnir{ (
)

.to Q. in Bx.P-BA & B)
reflect the most probsble situation, 1.6., he asked the unlaad~
‘4ng Goods Clarks to rojoasc the consignmonts roquiring CO's
assossmont after kocping information rogarding axtont of dama.
. gos, otc., and the CU ]later on gava tho asgossnont £2 the cen~
signoos.. l’{o',doubt the witnosses during the inquiry have B¥FAX
Qoniod that thoy $ollowod this course of action. But this was
obviously in their own intorest. CO has also menti onod that
ho' was .oversworked ‘during ‘the’ period‘and:might have.been for-
god to adopt a shirt-cut proadedurc:’ Thus: thero'is a propondo-
rence ‘of . the' oSttty possibility that CO failod td oxauino
personally all'the oonsignnonts® or ati.least a part af . tho cone
gignmonts.for which assessment dellivery was na e. He, thoro~
B e ated thol dnstruotichs oontained in CO's, Clreuta: -
(p-8}. However, nc millful collusionywith:the consignoe byl
hes been prmroa; R T T A -

o, L LR g Y T
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5.9.7 Thorofore); tho charge’vido. Artiglc-2 1s'partially pro-

¢t tyed,.vizl,lvidlation’ of ' provisians under the hezd'~
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5.3 Asgdgled. . ., .
” o . ‘\ "‘".'" ] i" 4. ,.,-;,2;‘”‘” “ th o v, w\'\
§.3.1 , According to the Progecution,’.CO in:considoration of bis
. . oun and in collusion with the. cansigneo. igsuecd a ficti-
I tious AD. Report’ without’ physical. verification and actual.
assoggmont. of, damages' of ‘'a Masurdal-'consignmont in violation of
CCU's circular ‘vide' Bxhibit P-8. The charge hos been suppbrted
by documents showing that the consignmont was unloaded gou-
vorod and romgved £Tom the 00ods' shed during tho. poriod whon
the CO was on active.daty at!ICD/Amin aon,, At the time of Fact
Findiag Inquiry, -CO4fvide a’ns.to-Q.&--,%P-QAe&;B) had replied that
he had ndt actunlly ,assgssod the consignmont wvhen it was romo-
vod on 29.7:86, Further,.videians./td Q. 29(P-9A. & B),. thy UJ had
stated that_tho unlcading .G23ds *Glorks .wors 1nstruc€od':t.o rele-
ego thorconsiganont .iichiroquired CO's aggoggmont (aftor kee
ing tho inf ormationtregarding tho yaxtont ~of ~danago. Prosacution
has 'allegoed that thero isino-rulozand instruction.vhich provides
for issuo 'of A.D.Ropart without’ ersonal_verification by the °
A.D. Granting®official and.that agueraf the A.D. Reperi:asto-
b;lisp_edjcollq'siaﬁrbetucong.tnwco,';nc} thejseonsignee, . -
TN smdy esveteal’ 63 scaartd oy 110 the v
e enaThy wawhey ne ascad At s e MR ey
5.3.2, An’ examinatizn-of documehtsTolicd upen by the Prosecu~
. tion namoly,’ Placexzent. Rogistors): Tally Books. Gnto Pass
Book and Exit Gate ‘Bagstor"§alansﬂith*.66,'sf TA Journal of July/
86 proves that CO-ynst not praseat inhis Hd.Qrs- at.How Guwrchatl
‘to personally assdss-tho consignaent unless tho TA journal of
tho CO was false, The charge is similar to that vido Articls-2
and CO,vide his Written Briof (Annexure-10) hes clubdbbod it
with Article-2 for 'his’ defenca..Tha ipros and;cons af tho ehaX-
gos vide ‘article-2-have ‘airoady ‘peon ~discussad -in the preced-
Jng paragraphs. prasocuti’snhas /ot -heen-able. t2 producs ;ony
ovidenca 'that rthe COtwhlle tindicating«tho ‘porcontages of ~ G a2
-ges without-physic altvorification,caused.any ‘unduo,loss Lo the
railway; nor any gain to CO, has been proved. Howover, ‘therd
ig a high degreoc of probability that tho CO did not gorsannlly
cxamine the consignment with & viow XNm t0 asscas th danagos.
.Thus tho’'partial charge of jssue of A.D. Heports indieating por-
' sentanos of 'damages .wlthaut arsone), vorification and thercby
‘violating.instructions 1ssud vide Ex.P-8 is proved.

L ]
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5.3.3 In vi?v‘ of - tho’ abova, tho'charge is;partielly "prwod,
N T R T T P UL ‘ v
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B i) N MM AL AT TN IR
'6.4.1 Prosocutiod'has-allogod ‘that. the'CO, in collusion with
fdqin .- the consignods: of '3-consigdmonts thad 1ssucd fietitiocus
" 'K.D.Hoport without Thysical verification in-vielatioc o Erhi-.
"\bit ‘P-8.Ihg 'wagons }voroiunl's_aded; ‘d01ivory.nade and govds
y.. removed on,thd 8380, date 'by: theTcmsignees. Vido Answer to
-, Qe 20 during jthe ,FFI 16 “stated that 40 to 60 'mts.tige would be .
.-reqirod. 2 ‘438088 .&o,"ags pulses, This'fact thas not been 4if-
putcd 'by the dofonco, 'Furthor, some tiznc will be required to.
¢ stack tho damaged baga,s_epu'a{oly, bof oro assoessmont can be

undortaken. . Reloaseftiaings. of | tho .wagons .andtremoval - of (oads
vl by,.tho,,.cansignccs‘,‘ ‘as_per dpounacnts presonted- by -presscutin,
-rcléarly indicate that the" prs or ‘procodure:ofrstacidng. the
"V damaged gd3ds ‘geparately’ and® nereafter carrying-ei an assoss-

mont cculd not have, beon made if the pravision of Ex.P-8 wore

¢ - .ta be proporly f°11ﬁv°d', o - |
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5.4.2

goad porticn 2f the consignsont (Exhibits P-15
baga of ¢
Guwahati

dcclared sz damaged by GO,

.- ...jh- _,“_6. Spu~ Q_-..- e e m _.......;- -
Furthor, it is alleged by thae prastcutisn that the cone
signea nmhad roacved part 3f the-damaged goods aslengwith
P-7), d.0., 32
ra and 15 bags of Masurdasl’ wore not aved 1670 i Hew
8 Shed promises for exgmination, though thoy woro

.

GO, vide his Written Briof (Annex-ure s 10) has eludhcd

tho dofenco alongwith the Article.2 & 8, same aspocts of yhieh

have 2
5.4.3

A

cor makihg A.D. ‘is prosent, it may nst bo nocossary for
to be taken inside the Gds Shed, unleas‘somo:racilzi

1lraady been discgsgodhxn pa;ggraphp 5.2 and 5.3 shove.

The Prosocuticn has not produced any cvifence that tho
CO was not physically present at the time of unleadingy
-delivory/removal of consignmentgé. Purther, if tho Offi.
P

ies insido

the Gds Shed aro required to be utilised. Alao if the Orficor

is presont
comploted, boforo applying for A.D.,

nocoss

y consignooe nced. not .wait for unlicading to beo
ginco 1t would favalve un~
ary delay. Thus, prasecution's contention that the CO

d4id not personally verify the consignment is not proved. No

ovidenco that assossmont grantod was moro than
also been furnished. Thus it Was not boon prove

ustified, has
that there

wag ‘sny undud-1oss t0 the railway. Perssnal gain to GO has also
ot .bean proved. Thus, the charge of €O colluding with tho -

,eonsignees is not proved. ..o i3 €, .

T I TN R S U T

5.4.4 Howaver, in view-of para S.4.1; it is most gr'nbable that
* the, proper’ precedurd. of ' *Assessaont® as laid dewn in

-
: 4

“waighm
1ved a

B 1"

5.4.5

_ ally preved,

5.5
5.5.1

sbsorving the pr

circular < (P-8) sn
ort of the charge, documents have becn

gnat consignmonts worc svailable in the

gs¢ ti

tor) for period varying from O to 40 :minutesg.s

monts
This &

.parp~2 of -Ex,P-8 was.not followed byiCO nemely, sample
ont,-ete. , -wvhile granting.AsD.,isince it would have inyo~
much longor timo than that which was reoally available.

o Tt fevay -

Incview of ‘above, the charge vide Articlo-4 14 parti-
, '

it ’ [y
1 ' - R | o . .
X - “4o‘¢‘ (LI

Q;;j Qlo"ﬁ L e L oo +
" 4 - . . . . N -1

The Prosocution has alleged that CO in consideration of
is swn issued asseasment delivery reports in most per.
fuetory manner: against. 7 consignsents withmut xintsncohs
er procedurs of -A.D. as 1laid down'in CCO's
thoraby csusod 1oss ¢o the railway: In su
roducod to ¢stablis
oods Shed aftor ro)o-
mo+of wagens and befare romoval time (as.gor.egta Rogia-
. : he consigne
congisted of ccamadities 1ike ‘fnlsea,' gament & copra.
s alloged to bo insufficient time for propor. assegsnont

delivery to be msde, in terms of CCO's circular quoted sbove.
However, no evidonee, 'of asscgszont of dsmsges having boon meds

on tho high.side and thersby undue 'ioss’ being -caused to tho
railuay, has been p;aﬂuccq;”j“ Tt et .

5.5.2

LI B

* : v e ‘e e L . 21 "‘ :" : ,
in his defonco, CO has braught cut that the concorned
Witnessces have steted that the good and damaged coasi-

gnments hod boen sogregated, Bomuval of gosds was dzne anly

after

‘ *
W
[\

assossmont or dolivery was made agsinst cloar racoipi.

I A
| t".' *;
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5.5.3 Thesc allegations and charges are similar to Article-4.
Dofence vide kritten Briof has raised tho quostiocn of
timnings. Thore.is nsthing .to dispreve the record of timings.
Hawovor, from tho evidonce presented by the Prosccutien and in
viow of .discussion in para 5.4.1 it is quite clear that the
eried availeble wag inadoquate }ar‘nakihg & proper sssessment
n terms of CCO's circular (Bx.P-8). Howsvor, no evidonce has
boon given that CO was not physically present to make the AEACB N~
ment and that the assesgmont resulted in any undue less to the
railvay. Ho ovidonce of persona) gadn to CO has also beon pro-
duced. Thus following tue ‘1ine af reasoning as per para 5.4.3
and 5.4.4, ene vauld ‘reach to similar conclusion as in Articlo-4.
. ." l‘. R ,v-.".»;.,. S \"':".‘.'. {,‘, 1‘[_ : . .
6.5.4. Su-marisinaayin ayl prababilitg the proper precedure of
‘v "Assegssmont® as. por pars-2 et éO's‘cfrcnlar (Ex.p-.8) -
vag nct followed §, CU wiile granting A.D. However. it 1g
not proved that the nsgossment resulted in any undue jlosa to-
the railvay. Thus tho charge is partially.preved. ' -

’ -

[
EET S

+ X ) -
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5.6  Article-g '
5.6.1 The P:osecution.cnarfo is 'that.the CO had dispossed off
.. 17 consignaments cons sting of mustard i1, salt & yopoe
tabJe il through Public Auction Salo fixing the Reserve Price
of these comoditios at A very 10w valua in consideration of
bis own. This- action is'alleged ts be in- contravontisn of Rly.
Board's instructions issucd vide exhibit P-35. The Presccutisn
¢a30 is thel, the RPs of tho articles woro fixod at & value auch
1awer Aasy 208 bolow the thon prevailing wholcsale market rato
of idontical commodity as per the guidofinoa containod 4n Exhi.
bit P~35, . |,
16.6.2 €O, in his dofeonce vide written Brief (Annoxure-10) hes
brought out tho followings A .

i) Tha condition of cdhéignnont vhich has beon .¢considercd
to bo good by tho Vigilance Branch'is nat factually cer-
Feots iy Ll LTl '

~ . -

.. ]

Ry - . . -
'!l_'q . .

.+ 11).Thero, was a doubt whcﬁﬁoi,tﬁednpldaiﬁan'roally Tripts
! 1 Brand;Dalda.-TQo tins wore-mutilated 'and contents wero
- nadt 'in-a good cSnditign.:Fuxthax,}no party preferred nny
cleia against. this ¢onsigament, .. o
+ 111) The RP for M/si]1 had boen intimated to CCOMalipaon.The
censignment was booked 2n 88 12.5.35 from Idgsh to
oy Guwshatl and 1t.was suctisned on 9/3/35, CCO hed not
.refoerraed back:-ga r;xqgigg at.tho”Bosoryo Price.
A 5 5 A S T TN T S N T )
iv) CO had consulted tho‘ihon DRM/Iamding 1n regard to fix-
- ation of RP. in salt consignzents.<Ho states that thezo
ware lying in-a:scattered conditfon for o considerable
eriod after buing unlsaded from wagons vhich in turn
gad‘boon dotained in the yard Ter about a month. CO has
- .submittod document DD-4 vhich i3 purported to be a ph O~
. tocopy 'of CO's Hote dt-29.8.86 ‘and. contains tho nating
of tho then ADRY/Guwahati that DRM/Lumding has approved
fization of Rs,6/-ms BP for this salt cansignmontx,
‘ 1]
5.6.3 Prosccution has-breught out- that the CO, vido Ans. to
" Q.60(P-9A & B) had .tgbkon the ploa that the D!M/Inmding
confirmod CO's propasal of fixing Rs.20/-as RP of ssit
baga.‘sqt'thig vas donied’ by DRM/Lutding v1dg;ﬁ:.?~45.

l\‘[\L | A |' .; d . -t - ‘O;.‘n:;td..yvoa
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Farther, oven if DD-4 1s accopted to bo geauine, it is not v\
clear whethor R.P. spproved vide DD.4 rofers to the consignment

in question. Hence nd coagnisance can be givon to CO's genten-

tion that ha consulted the then DEM/Ianding rogarding fixation

of R.P. mfor salt censignmont. .. - \ o !

! )
. 4w t

\ftich parﬂ of Bly.Bd. '8
. Circular (P-35) has boon'violated by tho CO. A psruaal

of this eircular, howevor, rovesls that the guidelines for five
ing R.P. aro csnéaincd in para Wos.2,3,8 & 10. In the ceso
uader cecnsidorstion, 1t is soen thnt parm-2 is applicsbio. Am
per this para, theo dreicor respansible t9 conduct the auction
¥1)1 finally £1x the BP, It 15 also zentioned in this para thet
reductisn of abeut 20f of the vorificd market-price of the nr-
ticlos of almost sfmilar nature, ceuld bo. allewed., It is further
statod that if the artioles happens to bo in danaged condit] om,
a further resscaablo’reduction in the R.P.. comensurate with

tho condition of the articles asuld bo aado, Bxwawwxy Ultimnte
oly, the RP has to be fixed by tho Auctioa condneting afficia)
boforo tha datae of thg uuut%on:: ¢ o . :

.y

- PO : N ! s
S5.0.4 Prosecution has not statod as to

, ) .o LI S ) . .
H.9.5 Prosocution has' failod to prove that tho ariicles wora
nst in a dasaged/doterisrated condition, sinco it is in
that ovent anly L~ the CO can bo hold responsible for having
causod a lass to'tho railway Yy.fixing- RPs much bolow the 1dmit
of 208 roduction. Ho cvidence Bf: porsonal gain to the CO has
2153 beon produced. L e e
6.0.6 In view of above, tho 'chargo is not proved,
- A - RS :..‘. .'{' . .".‘b

5.7  Antdgle-7

5.7.1, The 2rosocuticn-has alloged.that tho CU, inicongider
- ation of his own, astorially altcrod the sizo of a -
.whoat consignucnt b{ sdding the wards "Appraxinmato;voight 20
Qtls.® on 19,12.86 1.0., tho dato of muction salo of otnatigne
ncnt without putting any datod signature in -tho Tally Book in
centinuatiasn of unleading romarke rocorded by CC/dcw Cuwshuwti
. to forestall any doubt @5 t9 the woight.af.the cansignmonts
shown in tho Auction Saic dscunment. ring tho proliminary
inquiry, CO, vids Ans.to Q.G1 (P-9A & B) had admitted that he
hn-d parscnally rocardod the words Mappraximato woight 89 Qtls*
in Ex.P-48 and‘hgdggxprosscd:rparot~tar tho saac,

6.7.2 Dofcned has stated that cvon st tho timo af Proliminnry
Invaatigatioal. noarly a yoar had passcd sginec tho Puce

tiun Bala nad CU-was not ablo to rooall.tho facts very woll.

In his Writtcn Briaf (Lanoxurc-10), €O » has brought wat that

during inquiry prectdings, Witnoss PWeG, vido Ans.ts Q.1 @

24.2.93 statod that ."Approximato weight 80 Qtls®™ wis antiroly

in his dwn. handwriting '

A ) ;‘ .
'S5¢7:3 In.vicw of tho sbovc, tho Prosccutisa casc has not botn
. ostablished. [Ho-ovidenco of .parsonal gain o tho CO

was also pxadncOd'Py Prosccutian. The charge is, thorcfare,nat

. i Lo \'ért‘n"" Tt VO My T . .

Bl el s vop o

w 0 : V;‘l N .

5.8.1 Acdording.ts tho Prosccutisn, tho GO, in asnniyenos

. with 5/8h.P8 Chawdhury, the-thon CCS8~II/MHow Guwahati &
21+ 1 DeKBos0,. tha than~TIA}Hov‘0uunnae1:nrrangodutokrccnrd

+ @ roduced wiight 6 of '30 Qtls.in Anction!rccords m 23.11.86,

tha daté of suctica, without actual woighmont of the ceonsigan-
mont of -G4 bags rict ageinst garlior rocorded woight & 47
Qtls., roqardcdVpnfls.lo.assci.o..ttho datg'of unloading of
g L SN ¢ T
Ao ;
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the sn1d 1sts and thoreby caused lass te the rativey. Durine the

. 9,,§:Ef%t) '/qﬂb\r\>0 ﬁfi}—/éiTnJQQ : .

AY

Fect Finding (Prolfminary) Inquiry, CO, 1n r¢ ta Q. 7(r-giss
slatod that he h2d tekon tho woigné-as'ao Qtlgfgy‘hig porscnaI}
&ssessment as propor weighaent emid A9t .be.done due to sontt.

ered and rotten

condition of tho caasignmeat, During the iloquiry

Witness Pu.8, vide Ans.ts Q.8 put by PO stated that the consinnat

‘ment was not 89

ratton that 1t ceuld bo duepod, rathor 1t coauia

bo used ag faddor, Prosecutisn has ]8589 atataed that since tha

¢ansignaont was
congignmont was
Rt be aceeptod,

5.8.2 CO, 1n'his 4

seld in anetion at Rs.4510/-, CO's ploa that the
rotton gn@lgabaufvregused to handio it, couid

0fanco; has dreught ‘sut‘in his ¥ritton Brief

- (Annoxurc-10)-that PW-5,vido Ans.te Q.7 Quring his Rxe.
‘minatianain-¢hief.by,tbe,POnatltod:thatcthafasnsignmont'w&s se

rotten ‘that ~tho

labaur rofused ta handle 1t at first, but Iater,

en pursusation, tbOg unleadod: the .wagong, Dofonce hes furthar

brought out that 4

tho.psrty wantod to take the woight of 47

qtls. instoad of 39 qtls, after the suction salc, certainly CGS

‘would not have!pormittod it Asr. it could-have-pas

Gate. ‘ ‘.l -
5.8.3 Proseucty
-7 fetéhod: £

'questionqdﬁrcdqcﬁicq“ﬂnftnq'yqignt-oﬂﬁtno;cnnsignmont. It hag
‘becn 0stablighod' that' the eonsdiznment -

- ' » . N -
TR I I SR TR Woalc SUOY

sedrthraagh the

'y

SIS UL WAy . R AP FR T Y I

onfbnEQnQ-hind5h13‘stntod_thgtﬂn_higbf rica'unat
or -the'suctionVsaie nnd_«_oa‘tho"nthor"tﬁo havs

[

vas “damaged , <buit "no qvi-

-

don¢e hag boech pres&nééd,by'tho-praaqcution“that tho - 'wyight of

the ¢aonsignuent

N CO, aun 28.11-86-
[ ’

unsid;rforcntlfren:SQ qtlg;,gn‘nssa;ﬁod!by the
..--.1".‘ -, & 3. .u!‘ . 1

S~ im A

5.8.4 'C0,.vide his Writton Briof has statod.that the quantity
was moesurcd by him in proscnce of: CGS low Guwahati and

'Goeds Shed-gtaff

‘quantity of 47 q

o quostion as ¢
arrange 10 inqui

ear ta have failed to taketactian;nn‘tho'discrquncy‘uhich ha
;6oe to Mght ‘on'28,12,86,1 - TarioviLL T SPMICY whleh b

.

and found t2 bo 3p qtla;'In‘the‘T111y>Baex§ ®
ti2 was shown, It wag tho-rosponsibiiity of 'CO
8 what hsppened' top tho! balanco 17 qtis-and te

re inte the discrepancy, The €O weuld thus npg»

+

g M e . P
Eo dlnts -l ey shyp ot -
i .

5.8.5 No ovidence af persenal gain to-thé!CO' mpa af his colin.

sion with

v

..has beon furpished, " -

_the tnen.GGS/Kewzquuahapgiand TIA/Moy Coyshatd

1

§ ) { A
N T S

"5.8.6 In‘view of ghove, the”chirgc'a§7rréﬁod is not preved.
HamOvoq,'co‘primo~tap;e'agpoars te bo rospeasibje for
.68t inquiring inte the, matter of roductiag;;njthe»uoigpn,af the

consignment;‘ag

br:mght"m.t'in p.ra.g_,g.g. W, o

. T © o~ b
‘l‘-”t.{" s P

. 549 ;Wf‘ W A L L N R

,5.9.1,fprdsoquticnfhégiaiiegod‘tﬁat‘tnd=c0‘1n‘éahsiddratiah‘ef
. _, his_ oun and 1in ceanivance ¥ith Sh.DX Bogo, tho.thon TIA/

. “'How Guwah
Public Auction's

-tion of pro~-doterained! R.P. List of the consifnmcnta
alleged to be in contravontion of provisions

ati. arrangod dispase]l af 7 )ots 'of pait through

alc an'31.8.87 thcut'detormination/gygpnfao
niw i

n IEDH '& GOty

Uircular (Ex,P<35), The Prosocution case rolios upcn contradic.
Lory statoments a:rcohnnd,thp,tnqn TIA/How Quwahatl zeecarded
during the Proliminary!Inquiry, ss rogsrds ta the recurd:nftand

roducticn of. th

o, pre-dotormined rosorvo priee’ 1ist. Exhib

P~56 nnd P-57 have aiso beon rejted upln by the Proscecuticn to

substantinte fts

ease that the CO and the TIA tricd t9 ¢croato

the R.P. 1ist which showcd the R.P. at a slightly lcowor jovel
25 comparced to thoe highest bids purpéerted to havo boon roeoived
during auction sale on 31.8.87. Es furthor evidence in support

of Prosecution cnse was prosented during the inquiry,
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5.9.2 Vido para 2235(3) of IRCM ang P-35, 1t 1¢ NOCOSERTY thnt
& pre-deteraminogd Toscrvo price of 5ho £800ds to bo muctso.
ned should be fixeq in advance of the auction date mpa

thn:ogapgrstgelgting'io fiﬁ;tian ﬁgrR.P. shggld be kept in sare

custody L0C Supory, Sor-of "Lost erty Officor or §p the oot

ieco af cag)cms of Divisionay Otfico.eg 7

be_rccordod;;is*nat, hnwevar,;spaciricd.

. .‘yr-.' e T .

5.9.3 ¢o, vide his Written Brief(&nncxurc-la}‘hns slated that

~ the Auction yas originally fixod 'to be nold on 23.8.87
and Shri Bhar, the thon 7 (ﬁQ):’HitnOSS PU-3, vas deputod teo
fssoclate with tnc-auctien.-But'thc auction was not hold due to
visit&af.ﬁ?/ﬁly.ﬁaar&. Duriﬁg'crssaaexlminatiﬂn M A.9,93, Fr.q

vido Ans,to Q.5 statodfthnthhe’inatru;tcd‘CGS'ta refund tho ﬁono§

tn-tnorintending-biddorsfuhich was ‘carlier de osited byt "5
the,'sﬂcurity’dep'sit‘. Dofencef‘lel~1s‘that fr.p 8 whs nop 12

dwarc of -therreserve price-then ko w;&iﬁ;ppt.havc-gsaaciated with

tbo,pro}iminary'usrk of. suction, . ¢ ! ,
. ."! L - P 1

5.34 00 has alsa.bréugntzsutfthutja:iafét:nssésémcif statoment
Was pre ared:(cqag‘af shich was presented ag Dofonco Do
cumont DD.1/A-to D=1/R) aftor check 'by sfficials, inaiud.

ing Yigilance, Tho mssosemant S5 oxtont of danage was ayon higher

theh that nsgasgsed ocsriier Co, Ho further 'ad 3 ‘that 41r thopo

®as any doubt abont tho Mantum -af damage 'ar ‘sbhogt tho pricos tho

Vig.Branch coauld havg vory wotl stopped 1ifting of the suatl Mag

1ots. The delivery of tha patorials yas. iven to.the biddore

inmedinteyy aftervards. Re has furthor .addeq that the BPs worg

shown to the Vige- party by 8hrt Boge 80 2.3.87 a5 g90on . ax ho
R I O

4+
arrived,.

. .. Tea E L B .
5.9.86 It appears rrnm‘PrasecutISQ'chase-that the CO wag not,

* o 8D1¢:1o produce a copy of tho RP list imncdiately, Dot no
¢lear ovidence: has bzen presented by-the Presocuts on that no
Rescrve.Priéoxcxistedxprisrfto‘Auctinn'Sile_and that tho swajy
picce of paper P-5G)' vhich was prosented by’ TIA Mow Guyahatl
¢ontaining TTA & CG'g slgnatures.wsg pregared after the auptiom
Sale. IKCH ang Riy.Board s.instructions havo been roforrpd to by
the Prosocution, However, ‘these instructiocns sre silent oa tho
form and details requireé £0 be maintained, Cortain details voro
furnished by €0, Further .Rly.Board'y letter (P-35) stipalatos
simply that Rp shalyl bc~§1xcd<by:pho Auction conducting sfficisy
befara the;gate»oftpublic.Luctieu.~r¢e avidenco presented Gaeg
not-establish thatgthis;was,nat dane, ‘Dasumont. p.s6 puﬁgarteu to
be¢ tho R.p, Iist wksipresented- to thO'Vigilance<party; h.bisso’p
Diary ajso conteingd the Resorve Prices wirich -was soizod by
Vigilance, However, CO's <contention that Pi.8 waited t1731 18.3n
haurs on 28.8,87 and  thercafter arranged refund of 'sceurity
maney?! ta the.intonding bidders doos,nct:canclusiveiy prave that
the RPs WeTe communicatod to him,,  coic e o4y BT

4

5.9:6 1t is, however, a fact that GO WS not able to imendi.
: atoly,praduco_g;capy,af-B.P.-which should have beon 4n
bis safe custody, as Iaid down in the rules and montioned-4n
ara 5.9,2 apove, No ovidenee of personel z+in to thao CO hing
eén presented'by the Prosccution, Farthor, it {s a faet that
thae bidders, were peraltted to.tako delivery of the auetioned
lot. Had the prieo fetched; not been adequate, ‘this wagld nat
hnve been p?ﬂmittﬁdm.g? RN A AR A SR

b | RN SN

g . ’ oty A [ . T
$.9.7 'In viey of ‘shoye thc”charKO:iqhbnly partially proved in
' ?-ithht the GO a1é ﬁat'bnsure Prapor custody of the Reserve
Price list (as breaught out in para 5.9.6 abova),.
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.6410.1 Tho Prosccuticn charge is that tho €O 1n eonstderats -
. , of his swn and in econnivanco with Sri DK Bage, the thon
. TIA/MMow Guwahati and Sri PB Chewdhury, tho thon CG3-I /Roy
Guwahati Gds Shod nrranfed proparation af ? false bid ghoots
on 1.9.87 in 1icu-of original bid shcots that woro preprred st
the time of Auction Salo hold at NHow Guwahati o 31.8.37, with
" & vicw to conceal the actual stato .of affairs ‘and ,thoreb‘v tan-
pered with' officia) rocords. Only 4 sats out of 7 sots {&x.p/
51-A t5.G) were allogedly signed by the CO and the highoat
biddors..lisne of the bid shaots wore, signed by TIA. CO 4s allo-
ged to-have handod:.svor.the soven bid -sheets,‘on 2,9.87 to the
Vig.Of-ficul and recorded an 30.12.87 that theso wore oripinal
bid sheets. But after being informed’ of Sh.PB Chowdhuryts atato.
ment that these bid shoots were prcpared on 1.9.87 and wore aot
" the ariginal-bid sheels, changad.his statenment..Vidoe Ans. to
Q.65 (P-9A to B) at ‘tho timo of Fact"Finding Inquiry, CO siated
that 4 'Hos.bid sheots on which his.signaturoes cxi;tcé ‘woere orie
ginal and forithoibalanco 3 nos. ho 'was nst gure, Prosccution
- @lleges that™this is,admission of substitution of -wtloast 3 sots
;8¢ bid shects. ‘Further, according to;tO,"ng'gcr his wWritten
‘Brief (Annexuro-9)-ploag-taken by Sri Boesc' (PW-7)'4n roply to
"~ Q.3 put by I0.on 24.9.93 is.not. accoptable, on the gronnd that
beth tho.dacumonts .P-56 & P-58 ‘wWore ‘written by Sri‘Boge, He -
! "nag further pointcd sut that Sri PR Chewdhury (PW-§), during
“"the 1nquiry\£n tho:courso of his depasition ‘sn 23,9, 93 (sngwor
- ¢5 Q.2 during Examinatien~-in.Chicf) stated that tho bid shoots
 Were origin'ag and- the rosarks ‘woro added‘in only one. bid shoot
marked P-51 ,rogudin% the conditian of damago as .por CO's
‘i-instructions.-At .the time of Proliminary Inquiry,:in-Ans. to
Q.14 of Ex.P-49, PW-5 had stated that tho 7 gots of big shoots
wore substitutod on 1.9,87 on tho dictation of Sri Bosa, tho
then TIA/How Guwahsti, Howovor, PW-5, vide Ans.td Q.1 during
,' examination by PO on 23.9.93 ‘sfated ¥hat ho'stood by-tho docue.
meat P-49 oxcopt in regard to Q.9.:Thus prosecution failad to
praduce cyidence during the regular hoarings that the originn)}
bid shoots were substitutod,’ v ... ' - '

s
. P

LI B . ‘70.1
5.10.2 C0yin his defence vide Aancxuro-10 has also brought
v 2777 .ouf that Sn.FB Chowdhury, Witnoss Pue5, ia roply to
Q1 during his cross-cxamination by D.C. stated that .
his answer. was dictated by the Vigilance officisl -at the timo
of Preliminary Inquiry.’Ho 'has further added that it 41s not a
“wi fact that tho bid shoots were  taken by Dy.CVO(T) from his cus-
' tody, He sdded.that all tho'papors had boen takeon by.the Vig.
Branch by issuing the scizurec 1ist cn'2.9.87 and that he reger-
'ded a Hote xhxee thereom an 30.12.87 whon tho: pepers wore in
. the custady of 'the Vig. Branch.XTho- Woto recorded rsais as
'undor .:""- L ‘;_'. ‘ . -.{_ . ’. ;Al 1‘.. . \
” . re - - . Y ‘i . . ‘ X A . \ - .
"The bld shaot yhich yas in my almirah was handod
. over t9 Dy,CVO(T) o9n-2,9,87:2s considered-origie
nal-bid s‘hcqt“ ' RO U U
CO, in hisiWritten Bricf stated that ho hed not write
' ton that éhoso.worc.handod- dver gorsenany by him. He has main.
tainaed that Huse were ia the custady of Sh.F3 Chawlhury, CGS-
. ITMew Guwahati, Since ha had not cemplotoed the same in a1l

rospoct, ;they were'not signed by him.* . - ‘
. ‘" R T - oo .
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6.10.8 Vide enswsr to Q.1 by PW-6 during his aexamination by
' ths. FO on 23.9,83, the Witness denled his earller steta-
ment that he prepared fresh bid sheet as per the dicta-
tion of ghri Bese. Theugh during his cross-examinatim, vids nng,
Yo Q.1 he stated that the answers at the tims of Pact Finding
Inquiry (P-49) was diotated by the Vigllance officisl, it wan
later en clarified vide PW-6's answer s Q.1 put by FO during the
re-examination that vigilance efficial helped in framing the Wit~
ness' answer. Ne evidence of personal gain to the CO has bosn
presented b{ the presecution, It.is alse a fact that the biddars
‘were permit od‘to'takc«denvor{.of auctioned lets after the aerms
‘was examined.dby a Jeint.Committee censisting of ACS and Vigilanca
officlels tgrcmui that the price fotched during suction wers rege
_sensble. Otherwise 1ifting of lots would not hove been pernstic,

» -
'

- t . . N .
. _.';‘._&? LR l"),u'.1 '-s‘. -

6.10.4..In view of above, the prosscution has failed te prove
', that the orfginal b1d sheets were substituted any that
' the CO sctad in connivance with the then TIA and GG§ for
. * persoenaligain, It is, hewsver, Slsar that the'CO ms
‘fuction Genducting. officlal,failed to ensure that gll.the Bld
Sheats were signed'by the highest bidders .end wera’completed in

.. tire by the CGS/New Ouvah'auhi-od.ute after the' suction wagp

sver and alse. signed by the TIA and 1f as per the rules.
An oxaminstisn of the bid ghest reveals'that enly C.R. Eats He.
way (legitimntely be left blank ti1l ‘ths noxt day. But this csla

- Do ontered the noxt day.and TIA could affix his signaturs’ there.

on, ence agaln,-this time,-only for C.R."Hete No. His answers at

- the timeiof Fact. Pinding uiry.alss'de'not ‘indicate that he

i

I ~ 4F . R - -1"““‘,- !
~Be1le Thus the charge as frmd-ih...hst"p,r_

381 bags received in

© 54112 C.0., in his defence vide the Written

| tively very low reservas price, e

: rarranged for the, praservation, sf “the Bid Shests- properly,’ sa
* }I’l?qni??dbm_d‘ri thej'n!_l!SO 'f’;p? -.‘." q‘ . .Z” o - ’ e . ’

'

LA . N .
by g etk 3 AN
[ O de-s . T 9 Ty . 0o

| ) oved. Hewover;,C0
would- eppear to be reaspansible for not having snsured
proper pracedure being followed in regard te cemplotion
' and preservance of the Bid -shests,’ - '@ 1, it
6.11 i prticle-11 |

L .‘:"""T- LT adi S .
p ST e e

Ly oo

P B g "‘is S - n . -7 ’
6.11.1 " Tho.Prosecutim has allsged “that the €O in eceusideration
- '0of his own and In cennivance ‘with 8pi D.X.Boso, the then
TIA/lew Guwehati disposed eff 391 bags ‘of zalt, ths par-
ticulars of which were inserted in the Bid Shest of nno{hor cen-
signment of 224 bags of salt vhich wsre sold through Rublic Auece
tien on 6.9.86 and thereby cernered the value of ontire lot of
-391 bags mk salt causing loss te the ralivay, Prosgcution relies
upen the copyrof the 'R,P..list (Rx,R.60)!submitted by 8ri D.K,
Bose, the then’TIA/Mew Guwshati, whetein’ithe’.particulars of the
1ots aucticned. en 29,8,86 did net'incInde! the quantity of. the
.vggm Ho,RE/BC=62625, It has boen - allsgod
‘that ths.particulars of thess 3931 bags ‘were-ingsrted by CO at a
later date bolow the particulars of, 224 bags indicated againat
8l.No.2 in the R,F. Reglstor (F-86)i-Prosscution has allsged
that ebsonce of the particulars of 391 bags in Bx. P60 .8stedli-
shes that the particulars of 391 bags were antered by C.0. in
‘tho R.P. Register at a later date, . . e .
) R R . - .
Brief has braughi
out that the Reserve rrice was fixed for 224 + 391515
bags as B.11,500/~ and if the reserve price waa for 224
bags' salt snly, it would woerk sut te B.51.88 which being wvery
high would be absurd, .since slnllar,"cgngignmane's hafl & osuporys
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' S/Mo. Itenm No. Ho.of ‘volght (Qtls)

5.11.5 If Rs.11,600/-

Auction sale, :

-3 13 h@'—?) g M)‘ Cl‘rv(%)._
. ] ' Zfetchod

6.11.3 Frosecution, in the 8tatement of Imputation have refo-
rred.Lo CO's Hote dt-5.9.86 *Migh price 4: - as thers

' *. Was heavy competisn amongst the biddors; It
noted that this note ig glven below. iteny’ no.3 in the Resarva

. Price Register which has no relation with the lots under congl-

dsration, S

6.11.4 The" Prosecution has slso given a cooparfson o¢ the R, F,
for various lats of salt casignzents in the statenent
of Imputation, Por bettor appreciation, the R,P, per

quin:gl has also. been worked cut and the resul‘s tdtained aro

asg under - - ., ' . pEe T -

<t
B}

] Total RP . RP(Rugcon)
in RP | bags.. for the lot, - (Rupaas), LJar Qtl

L d
iist, .
1 1 207 182.76° . . 3,500 - 16,13
2 3 - 436 328.25 | ..4,500 ., 13.73
3 4 425° . 318,76 », , & 8,200  25.73
4 ? 230 172.60 4,800 . 27,83

18-considersd as the R.P. for 224 bagn
welghing as 168 Qtls, the R.P.per quintal will work eut
to Re,68.46 which is a very high figure compared Lo the valuss

ba fetched by a ot consisting of 224 bags of salt only. Cengie
dering. that the conglgnment -of 291 bagg wag, ginllar to the otheors,
its weight could be taken: as sbmt mgégtls. - Thus 1f R8411,600/«
was fixed as the R,P, for the lots of %, - §91 = 615 bags

(168 + 300) = 468 Qtls,) as cleimsd by €0, R.P., per quintal

works out to R3.24.67, which ig comparabls to the R,P, -fived
for the other lots, ' v

[ |
6.11.6 In viéw of shove and in view of the fact that the Procu~
cuticn has not been adble to present adoquats eviderca
thet the particulars of 391 bags salt . were added at a
later dato by the COy the charge .1s not proved,

rd

5.12  Article-12

. ’ Pt L

Boge, the then TIA/New Guwahati and 8pi P.B.Chewdhury,
the then CG3~II/New Guwshat{.arranged depesit of 22, 11050/~ bo-
Ing the BalaiProceed;;"of.'nﬁs,bags -salt. 3 lots witheut selle
ing the saro ' through ' Propar. and.falir- Riblie - Auction Sale ga
31.8.87, vith a view $0 deceive the railway from getting dug
sale proceeds’ that would have:fetched in proper and fair Fublie

BN AT ‘.‘:\.x?:‘ ' W

S IR ) S

P

5._12'._2 The. Prosecution cass rellies upen 3 séts of Bid cheots

;0 outiof 7 gets (Bx.R-51a te o)'mch‘wqrq signed neithar
by the highest bidders nor by the Co nd 'nor by 'the TIA. T™e

. ansunt of Re.n}OBO/- i8 the Sale Procecds consisting of 204 of

ths Bid amount for the aforesaid 3 sets ef the bid sheet. Froso-
cution cass is that the azount vas collectad. without obtaining
the signatures of the highast bldders, ths Auction Conducting
fificlal and fuction Witnessing offiolal, thereby proving thet
the cengignzents were not dispesed off in an open end fair Fub-
lic Auction Sale. ‘.. . R '
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'5.12.3 €0, in his defence vide the Written Brief has dcnfed !B

charges and stated that the Vig,Branch has not menkirmod
that Weeofs 1-8-87 -ths sale of non-iodised salt was banner 1. o
State of Assca and that by conducting the Austion Saley, & Jiiw
rmvrer onount of money was realised by the rallway. Otaerevion.
sozo expenditure would have been incurred in dumpimg it.

6.12.4 At stated in pare-5,9.4 above, as & result of tha 4olew
Check of the suctioned lots by the officials Lnelvila-
Vigilance on 4.9.87, the sems were released tobe Mo .7

by the highest bidders. It would, thersfors, appeoar that thor:

was no, case of loss to ths rallvey, otherwisﬁ, the eenpdiiien

would not have been releassd., However, it is a fact that W O

gets of bid sheets werg not signed by tha CO and TI4. It was ihs

responsibility- of CO and 2I4 ts ensure thss the signatures ot

the highest bidders were $aken om the bid sheets on the date 7

the enction and the bid sheets should alsn have bean signed by

himgelf and the TIA. Thus, the CO would prima-facie sppary Lo bo
negldgent in this regard, thasugh there dves nst appsar to he oy
loss to the rallway. - cou

In view of the abeve, the charge, as framed, is not
proved. o _ B} , S

)/

6. PINDINGS L

summsrising, anly partial charges are proved sgalnst the

¢.0. vide Articles - 1,2,8,4,5 & © of charges. In nma of
the Articles of Charges, undus 133; to the Rallway Adsn, has
been proved. lio other charge, as framed vide Articls of Chargos,
has baen proved. ' ' o :

7o chei' Fatters Brom ta Lirhts

7.1 In para 5,8.,4, 1% hiac heen Hrought out that the €O friled

to toke action on the discrspency sbeerved In the weight
of constfnment of 64 bags of rice, simce he. ./ _ the welgnt
as 30 Qtle. against 47 Qtls.recorded in the Tally Boek.

7.2 Claear instructions nesd to be issued that ACS and TIA
should sign the bid sheets sn the sare day sa that of

_ Auction Sule lmmadiately after the fall of hasmar and the farct

of dopositing of the 208 or full bid amsunt, as the cass oay,
shoald be recorded clsarly. C.R, Hotey partleularn may bs eniepsd
the next dny, which may once again be signed by TIA t=fixc ha
sends ag copy of the auctisn report $2 FA & CAO.

7.8 Vido para H5.12.4, it has been brought cut that the CO

- wenld prins-facie agear to be respensible for & grms;dum
ral lepse of not ensuring that the highest bidders signs the
throe bid shests (Bx.RE1D,B & 0) Lapediately after the fwii ¢l
the hamrmr. He himself did not sign thess 3 sets of bid sheals
end thus violated the extani crders,

DAi=As_aboys, ' . ‘\[\!
. . . NS 2
' ‘ (Vinosd Ruxer)
Chief Treck Inpluasr

(ExXeCBL.0./¥llgacis)
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Tho Chief Commsrcial fanaqor,
Morthoast Frontier Raflway,

Naligaon.

Sir,

Sub 1 £/74/Ga2/250/Con. _
faf ¢ Inquiry Repert. l

- ovan

With superannuation fast approarching, dato being
30.04.94, I opt to uithdraw any Purther reprosaentation
though 1 have strong grounds for contest against tho
findings draun and 1 am hold psrtly respansible for
agms of the lapsss. *

My humble praysr, thersfore, ia to kindly koop
in consideretion thet becouse af this un¥grranted Vigi-
lonca caso, } have already suffersd innumareble lase
of ctotue and poettion in as much as that my juniore
at3 all soniar Bcale QPficors and s fov of thea hgvo
ovon risan ta tha rank of J.Ae Grade (Shrl S.C. Dher,
3r, DCM/ARDI end Shpi 0. Talukder Who is aleo closrod
for 2.A, Grode wers not aven baorn in the Officars!
gudre when 1 uas Asetts Commorciel 0fficor).

I have undergone mich humiliation already for no
fault nf mina and it vas so when the atdminisiration hod
kapt ~o on suchian impartant chair as aCS3/Hew Guahati
which lo highest earner of the NF Raflluay and havo maxitom
doaling with the uesors af aur systam, with Charbors of
Commorce and alse with high Covernmant 0Pficials both
Civil and armyd It is Srony of fpte that when tho on-
ployer wae happys ths usors in public, Seml Goveramcnt
grganisat fons viz. FCI, STC stod and ths Government
agencias and their high ranking officers had recamaonde~
tinona for me, this Vigilsnos Case eppeared and ruined my
prospocts of furtherance.

Ths Dept. had eo much confidonce in my sincerity
and dovotion that thsy made me to discherge additisnal
dutiep of the Managar, ICD, Amingaon much ajainet my
doairs and I had to run up snd down from Rmingeon to Hauw
Cuvahati to mgnege beth onds which. causod clorical
frrogularities, lotters given shape into serigus lapsoe
by that Vigilance Departmont o

It ic not enly the loas as above, it mlso has
cauged ms heavy pscuniary losses in the shapa of no
{neroment being at the msximum of the grade and also
loss in the shape of difference of pay of higher grade.

1n the and, 1 once again fervently request that
thic case should be finalised uith utmast speed so0 that
1 may have peaceful retired 1ife. So far any punishmont,
17 .duo, in this cess, it may borne in mind that 1 heve
alraady undargens hoavy psnaltice as discugoed in the
body 'af the lettez. '

Dotod, Msligaon } g
s he April/94.

Yours ?iithfully,
N

{
( M. Co Talukdar ),
pAsstt. Comml. Manenor/Marksting,

T s

— - | ,
il — NF fRailvay, Malipsand
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ANNEXURE - A/4.

Model Tlmewscheoule for finalising departmental proceedings
in case of major penalties

Stage in the disci-
plinary proceedings

Time laid down
in the D&A
Rules,

Time limit for Remarks.,
stages where
no time limit
is laid down
in the rules.

(1)

(2}

(3) (4)

1, Issue of charge-
sheet LI K R BN BE B BE AN

2. Inspection of docu-
ments mentioned in
the list enclosed
with the charge-
sheet and taking
relevant extract .
therefpam,with
the Help of Assi-
sting Railway
servant, if any,
and asking for in-
spection of addi-
tional documents
not mentioned in
the list enclosed
with the charge-
sheet.

3. Time by which the
employees whould
submit his written
Statement of def-
ence to the charge
sheet, submit a
list of witnesses
to be examined on
his behalf and
nominate an Assi-~
sting Railway
Servant, if not
already done,

4, Time by which the
disciplinary authe
or ity should tak

a decision to hold

LN B B BN BN B N J

20 days MaxXi=
mum{Sub-rules
5(1) and (111)
of rule © of
RS (D&A)Rules,
1968,

10 days.

LK B BN B SN A A 2

Qn inquiry after con-
gidering the defence

to the chargesheet.

L2 BE K IR B BN BN 4 80 e 0 b

CIE BRI BN B 6 0 sen P

No time limit
has been 1laid
down in the
rules for sub-
mitting a list
of witnesses
and nomina-
tion of an
Assisting Rly.
Servant .There-~
fore,1l0 more
days as men-
tioned in Col-
umn 3 may be
given to the
employee at
the discret-
ion of the
Gisciplinary
authority.

10 days,

10 days(inclu-
ding two days
for receipt of
the statement
of defence in
the Office of
the disciplin- -
ary authority)

Cont -~q§9~

¢85 6006042
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(1)

(2)

(3)

(4)

‘

5, Time by which the

»

date inquiry sho-
uld be fixed after
completion of all
preliminaties,

Time by which the
imduiry should be
completed and the
inquiry Officer
should submit his
report to the Dis-

ciplinary Authority,

Time by which the
Disciplinary Authe-
ority, should take
the decision and

issue the notice of

penalty.

20 days(Sub-rule)
10 of rule 9)

8 ¢ 6% ¢ 2 0

LA L B B NE N

$ 8 0000 80

60 days

20 dajs

Though in the
rule,maximum

of 30 days

have been all-
owed for this
purpose; yet

it is consider-
ed the 20 days
would be quite
sufficient for
the employee

to prepare hime
self for defe-
nce, This also
dees not ine
fringe the rule-
as the rule is
not rigid about
this,

t 4 ¢ 00040

® 054000

50 days,

100 days.

Toral 150 days.

~—

A le 13

A%t ocait)

Moetigaon, CanshsU.T81604,



